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APlUL, 5, IMI 

-DEMANDS FOR GRANTS-contd. 

M1NISftY Or REBABILITIOM 

Mr. Speaker: The House will now 
take up discussion and voting on the 
Demands for Grants under the con-
trol ot the Ministry of Rehabilita-
tion. 

Does the hon. Minister want to 
initiate the debate? 

The MInister of Rehabilitation and 
MiDority Atraln (Shrt Mehr ChaDd 
KhaDlUl): No, Sir. 1 will reply to the 
debat .. 

DEMAND No. 7~  OF RzHABI-

LITATION 

Mr. Speaker: Motion moved: 

''Tohat a sum not exceeding Ra. 
2S,33,OOO be gt'anted to the Presi-
dent to complete the sum neces-
pry to defray the charges which 
will come in course ot payment 
during the year ending the 31st 
day ot March, 1962, in respect ot 
'Ministry ot Rehabilitation'." 

DEMAND No. 75-EXPENDITURE ON 

DISPLACED PERSONS AND MINORITIES 

Mr. Speaker: Motion moved. 

"That a sum not exceeding RB. 
10,33.73,000 be granted, to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
rftspect ot 'Expenditure on Dis-
placed. Persons and Minorities'." 

DEMAND No. 13O-CAPITAL OtrrLAv or 
1'1D MINIsTRY OF RalABn.ITA'l'IOJf 

Mr. S ..... er: Motion moved: 

''That a sum not exeeed.in, &. 
11.48,17.000 be tranted to the 
PnckIut to complete the WID 
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necenary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1962. in rea-
pect of 'Capital Outlay of the 
Ministry of Rehabilitation· ... 

8hri Prabhat Kar (Hooghly): Mr. 
Speaker, Sir, from the activities of 
the Ministry of Rehabilitation and 
according to the official repoC"t itself, 
it is the fag end Gf the Ministry it-
self. Its pattern of the last 12 years 
had been debated in this House and. 
I would say, on every occasion there 
was difference of opiniOn between 
the hon. Minister and the other 
speakers who spoke in 1Ihis HoWH!. 
Last year there was almost unani-
mity amongst hon. Members belong-
ing to all political paf'ties, including 
the Congress, about the activities ot 
this Ministry during the last year 
and particularly about the failure of 
the Dandakaranya Project I do n:>t 
want to go into this mat:('r over 
again. The only thing that I wish to 
deal with is what exactly is the posi-
tion, so far as the refugees are con-
cerned. after 13 years. 

I will d£'al mainly with the eas-
tern region leaving the western re-
,iOn to other hon. friends though I 
know that in the western region alao 
there are various points which are 
agitsting the minds of the refugees. 
Even today we find a presa report 
about ~ refugees in the Purana 
Qila or about the refugees from 
Kashmi(- who represented that lIOIfte 
amount which they should have been 
granted as refugee grant has not 
been granted to persons no were 
drawing some money beyond Rs. 
150. Leaving that apart I will deal 
with the problems of refugees in the 
eastern region. 

According to ofticial flrures, .1.17 
lakhs of people migrated from East 
Pakistan upto the end ot March, 
1958. That .... s the of'ftcial date be-
yond whleoh migratiOn certificates 

--_._--
exoved witb the J«(IIDIIlMldaUoa of the President. 
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were not to be issued. According to 
the report the population of displaced 
persons in West Bengal at the end of 
1960 was 31'32 lakhs after excluding 
dispersals of displaced persons from 
West Bengal camps to other States 
during the year. According to this 
report the number of displaced per-
sons who have already received re-
habilitation assistance was 2l'75 lakihs, 
the number of persons in the camps 
and at other places that !It ill existed is 
1'28 lakhs and 6'44 lakh persons were 
those who had not applied for reha-
billt8tion assistance at all. This is how 
these 31'32 lakhs of people have been 
arranged and it has been said now: 

"It wcnIld thus be observed 
that except for the displaced per-
Ions stm In camps, the problem 
of rehabilitation in West Bengal 
has, by and large, been resolved." 

So, accordinR to the Ministry's re-
port, batTing the population in camps 
whliCh. according to them. is 89 lakhll 

Shri Mehr ChaDd Khanna: 89.000. 

Shri Prabhat Itar: r am sorry. 
1,28,000 is the total out of which 
89,000 are in camps and 39,000 are in 
homes. ~a l  these, all ot.hers 
have been rehabilitated and the pro-
blem does not exIst, according to the 
report. Now let US see what exaet.ly 
Is the position. Every titne when we 
spoke about t ~ u . ~ we had 
been oharged that we, the Opposi-
ticn, were taking a a ~a  of the 
li\1tat;on and were tryin" to misguide 
tile refugees. Leave aside an those 
thinp. What ill the pMltion today? 
What I. the position of ~  those 
llo ~ who have been rehabilitated 
in the Government colony? IJ it a 
filet that thOle penollJ who have 
been given loans to pt tbftnHlves 
nNlblUtated in the coJoniea have 
..... ~ to .. n ewn flbeolr tin 
...... , It! It __ a fact tbat the only 
p-:'ofeaion of most of thftn todaT i. 
b_", on railwa,. linN? Tbia I. 
b"", people who are liviD, in Gov-

erllment colonies have hfen rehabili-
tated. This is the position today. 
It is In lIhe district of Nadiad that 
tnc maximum nwnber of retugE"eJ 

hive been rehabilitated, in Gayesh-
P'U, Taherpur, Khoshbas Mohalla 
and Cooper's Camp whi::h is propos-
ed to be cobanled into a colony. From 
th:>1 area up to the Twenty-tour 
Par,'18nas retugees have bpen reha-
bi.'.tated. But what is :111:! economic 
rch&bilitation tha •. has b"en given to 
this section of the refugees who are 
not in the camps? ACl'ording to 
Gr,' l'rnment the only problem that 
remains iathe camp refugee pro-
blem. Today the Whole economy ef 
th.-State of Wt'flt Ben/ii31 has been 
st.,,! tered becausE" ot hilure to re-
ha·bilitate these people who have come 
away from East Bengal. There are 
hundreds of people Jiving on foot-
paths in Sealdh Station. Thi.s is the 
,,;,·t. re that present.s itself, leuve 
aside other things. From humani-
U!!·'f.n aspeet wrutt "ppro.lch has been 
made by the a~ litcltlo  Minia-
1 ~ .  If today the M;lIis4.er says thllt 
h. l:O If£' certain loans, doles lIud 
1 .l .~ have been nladr the problem 

~ a ~ h,en ~ol  I am quite sure 
none will agree witl, ",1111 and every-
\.Jody will admit it III the Ministry 
has !tiled. Accortiirg ~~ him thae 
IS n,,·.hi.ng more to Ol' ,June. 

There have been promfst's held' 
out. It ~as been said that tl ~ 

would b!' economic rehablUtatlon b1 
starling industries and provld.1nl 
employment for the refugees. The 
promise of the sta li~ t of • 
textile spinning mi11 a~ been made 
in the ease of Taherpur and Oa1esh-
pur. But why haa It not been pOIII-
bel to do this all these yean? WhJ 
have the:;e promises not been tulftllecl 
up till noW. Again no help hal been 
grantt'd to the refugees who recently 
had sutrerl"d trom ftoocb. Today their 
condition. have further deterioratoo. 
I can ,0 on mentionin. a lon, Ii. 
of their lrievancel; but it i. not 
neceauy. Today It we look to tAe 
d.ift.rlctl of NecUad, 14 Par,an •• ancI 
Hooghl,.. we find thae. the ~6  

COIIdltion of theM retu, ... hu . nat 
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[Shri Pl'8ibhat Karl 
improved at all and in s ~ ot the 
amounts which the Rehabilitation 
Ministry has spent, not a single family 
has been properly rehabilitated. 

The other day there was an enquiry 
about a colony near the suburbs of 
Calcutta. It was published in the 
Statecman of the 8th March and it 
was admitted there that out of 1.70,000 
peopJe more than 1,20,000 hav£, 
not got full rehabilitation, which 
m{'ans that more than 70 per cent of 
the refugees have not been proper)y 
rehabilitated. This is the position so 
far as the non-camp refugees are 
concerned. It has been stated that 
some amount has been granted 10 

tohe development of industries. Mr. 
'G. D. Bida was the Chairman of the 
Board. But it has been ~o stitut  

under Mr. Sukumar Sen. I do no! 
know what improvement has taken 
place, bt.·cause up till now no sign 
has been found of the etrect of t'h!' 

reconstitution of this Board and not 
.a single industrial unit a~ com£' up. 

There are certain new industries 
growing up at Triveni in Hooghly and 
Kalyani in Nadiad. Although som!' 
amount ,has been granted to thf' in-
·dustrialist for dvcloping those in-
dustries. no help has been given to 
the refugees who want to work in 
them. Nor have any steps been taken 
to se£' that they get employment. 
'This is so far as non-camp rf'fugees 
.are concerned. 

Coming to thp camp!;, we fpc 1 that 
these camps should go inunediately. 
because life in the camp degenerates 
a human being. No one likes to liV!' 
>Oil doles for ever. So. you have to 
see that camp life is given a go-by. 
But it 19 not by simply passing an 
'order that the camps wi!) h" <'losed. 

So far as the Dandakaranya pro-
ject Is concerned. I do not wish to 
'Say very much about it. Last year 
we had a long discussion. This is 
'1Ihe report of the Ministry. dated 
the 28th November 1960, after 1.1'1' . 
.sukumar Sen took over as the whole-

time Chairman of the Authority on 
the 1st September 1960. The report 
says: 

"Owing to the late withdrawal 
of the monsoon this year, the 
working seasOn in Dandakaranya 
could not commence till the end 
of October,... The period 
under report was, therefore, 
mainly devoted to planning and 
organisation" 

The planning was done on paper 
and organisation was done in office. 
So. so far as progress is concerned, 
according to the report, there has 
be('n nom', Whatever might have 
been said last year on the floor of 
the ou~ . including those Mem-
bers belonging to the pa'l'ty to which 
the hon. Minister belongs, according 
to thl! Minister's own report t.here 
has been no ohange and the period 
sine'" Mr. Sukumar Sen took over as 
Chairman of the Dandakaranya Deve-
lopment Authority Was devoted to 
planning and organisation. 

Shri Mehr Chand Khanna: What is 
thl' datI' of the report'? 

Sbri Prabhat Kar: This report is 
dated the 28th November BRIO. 

Shri Mehr ChaDd KhanDa: Has the 
hon. Member not read the report 
which I gave in bhe month of March? 

Sbri Prabbat Kar: This 
the report. datt"d the 2St.h 
1961 says: 

is what 
FP'bruary 

"After the withdrawal of the 
monsoon. the operational areas 
in DandakRranya became accessi-
ble in early November 1980. when 
field season began. The con-
struction of villages including 
developmental activities, the 
mOVl'ment at settlers to vllla,e 
sites, and the allotment of home-
!lteed plots. etc., started in full 
swin, and made rapid progress 
to the end of the ~ i  under 
report." 
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And what is the progress made? 
This is what tale report says: 

"In addition to the 59 village 
sites in Pharasgaon (3), Umar-
kote (23) and Paralkote (33), 

12 more have been selected in 
the Raigarh area. The construc-
tion of village houses is 
progressing rapidly on 20 village 
sites in Umarkote and 2 in Phar-
rasgaon." 

In regard to irrigation the report 
says: 

"Work On the Umarkote Dam, 
esimated to cost about Rs. one 
crore, has already started. Earth-
work in stripping and excava-
tions in the puddle trench are in 
progress. The Dam. on comple-
tion. will irrigate 11.000 acres 
during t,he kharif season and 
5.500 acres during the rabi sea-
son. 

So. work has just started so far as 
irrigation is concerned. 

The report goes on to say: 

"The ~c t  for the Satiguda 
Dam in the Malkangiri Zone i~ 

under scrutiny by thl' Central 
Water and Power Commission." 

So. (·his is still under scrutiny and 
wo,k has  not Rtarted. So far as pro-
gn'ss is concerned. there is planning 
in paper and organisation in office. 
Beyond that nothing has been done. 
Now you want people to go to Dan-
dakaranya. We have no objection to 
that. But you cannot do it by forcing 
them. Today. according to your own 
report. it is not possible tor the re-
fugees to get proper rehabilitation 
there and until that hllll been done 
the question ot forcing them to go to 
DandakaranYa does not arise. This is 
the report that you have given me, 
and all that was said la.t yeat" i. stili 
applicable according to your own 
report. 

I would only just 'draw the atteD-
tion of the hon. Minister to the fact 
that there are quite 8 laep nunlber 

77(Ai) I..S-5. 

of people affected. Why, instead of 
telling every time that the opposition 
political parties want to make capital 
of the situation, don't you look at the 
whole question from the humanitarian 
point of view? Loans were lI'anted. 
You are aware under what circum-
stances the people got them. Knowing 
full well that they are not in a 
position to repay the loans, not even 
a single farthing, because they arc not 
in a position to make both ends meet, 
you are issuing certificates so that all 
their belongings. whether it is just a 
thali or aglass, may be sold in auction 
and the loans may be repaid. It has 
been done. This is .strange. So tar as 
the Government loan is concerned, it 
is there I can understand it. But 
why o~ t you look at it from the 
humanitarian angle that these people 
are not in a position to repay those 
loans? Today GovernmNlt is not in 
a position to liquidate the loans, 
because Rs. 68 crores of loans have 
been granted to the refuiees and they 
are not in a position to repay them. 
Today they are sellini the roofs ot 
their houses in order to continue their 
vpry i~t c . And in respect ot 
the,:c people you want Immediately to 
i.~su  a certificate and get the loans 
liquidated, becaUtSe they are loans of 
the Government. I request the hon. 
Minister to consider this aspect ane! 
~ l  that at least these things are not 
done. I knOl\l\' that the hon. Minister 
stated in the course of a reply to the 
U.C.R.C. that the loan., will be realised 
only from those so ~ who are In 
8 PoRition to pay. I am quite In 
agreem£'nt with this point that thoae 
who are In a position must pay back 
the loam. But It phould not be the 
Mille that in order to ensure these 
payments the Government shoule! 
is!lue certificates to the penon. who 
arc not in a position to pay. r hope 
the hon. Minillter who has riven this 
anuranee will conSider thi" matter. 

Sbrf D. C. Sharma (Ourdllllpur): 
What I. U.C.R.C. or 

Sbn Pnltllat Kar: The hon. Minl.-
ter understancb It. 
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Shrl D. C. Sharma: Members also 
should understand. 

Sbrl Prabbat Kar: It is the united 
organisation of the refugees. 

Shrl A. C. Guha (Barasat): Not of 
the refugees, but of the refugee 
leaders. 

Shrl Prabhat Kar: Anyway, that 
does not matter. 

Shrt Mehr Chand Khanna: It is 
under the patronage of my hon. 
friend's party. 

Shrl Prabhat Kar: That is where 
the difficulty comes. It does not 
matter if we make a suggestion. It 
should not be that because we make 
the suggestion they should not accept 
it, saying that we are making the 
suggestion as a debating point. 

Shrl Mehr ChaDd Khanna: I am 
(lnly volunteering the information 
where my hon. friend hesitated. 

Shrl Prabhat Kar: But Shri Guha 
knows it, and everybody knows it. 

Shrt D. C. Sharma: Some of us do 
not know. 

Mr. Speaker: The hon. Member 
should make the House know it. 

Shrt Prabhat Kar: Sir, it was not 
necessary. The point was whether the 
loans should be realised. 

Now, with regard to ,small scale 
industries, a building has been built 
with the amount which has been 
sanctioned by the Rehabilitation 
Ministry. but for the past six or seven 
years there is not a single industry 
put in there in thl' Kantaganj area. 
B. C. Nawn and others, and the 
position today is that the wall I. 
falling if there is heavy rain. And 
this is an amount sanctioned by the 
Rehabilitation Ministry with a view 
to give jobs to the refugees. May I 
know what steps are being taken In 
this direction'? When this amount 
has been granted. may I know why 
no steps have been taken apinst the 

companies and why Government 
cannot force these industrialists to 
open small industries to rehabilitate 
the people? Why is it not possible. 
Promises are often made but they are 
not fulfilled as a result of which the 
proper rehabilitation of the refugees 
has not been made. 

This Ministry is also concerned with 
minorities in the sense that there are 
quite a large number of minority 
refugees here. This Ministry has not 
done anything on their behalf in spite 
of the fact that these matters have 
been brought before the House. The 
Muslim minorities who suffered in the 
1950 disturbances have "till not been 
given help and nearly 75,000 of them 
are suffering. This matter was 
brought to the notice of the hon. 
Minister by my hon. friend Shrl 
Muhamml'd Elias. But the Ministry 
up till now has not done anything. 

Shri Mehr Chand Khanna: I have 
not followed thl' last point. Will the 
hon. Member please repeat it? 

Mr. Speaker: He say" that the hon. 
Minister is in charge of minority 
affairs also and that thl· question 
relating to the Muslim refugees has 
not been looked into. 

Shrl Prabhat Kar: I am referring 
to the rehabilitation of the minorities 
who suffered as a result of the 1950 
disturbances and who have become 
homeless. This matter has already 
bepn brought to the hun. Minister's 
notice but nothing has been done up 
till now in that dirl'ction. This is 
particularly in and around Howrah 
and Calcutta. So far as the western 
r('gion is concerned there was the 
question of compensation for the 
houses that were under the occupation 
of those Muslims and that have now 
been occupied. But in the eastern 
region, as there was no such polley. 
it has not been done. And today. so 
far as the rehabilitation of t ~  

persons is concerned. all these persons 
have been shunted out of their houses 
Their rehabilitation should be done 
immediately. Quite a large number 
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of them are there. 1 hope the hon. 
Minister will look into this matter. 

I now come to the last part of my 
submission, namely the question of the 
new Assam refugees. There have 
been question.s and answers about this 
matter. But the point is that these 
are the persons who have suffered not 
because of anything for which they 
are responsible. And they have lost 
their home and hearth. The question 
is about giving them a loan or a 
grant. It ha.s been stated that every 
one of them will be screened and 
sanctioned loan exactly to the extent 
that he has lost. I submit that what-
ever they have lost is not because of 
anything that they have committed. I 
therefor(' hope that. instead of simply 
granting them a loan and again 
recovering it, whatever is [sanctioned 
~ oul  be sanctioned as a grant so 
that they can properly get themselves 
rehabilitated when they go back to 
Assam. That is my request to the hon. 
Minister. 

Shrl A. C. Guha: Mr. Speaker, Sir, 
thLs Ministry, as at present arranged, 
is practically entering into the last 
year of its life, and it is an occasion 
when we should take an overall view 
about the performance of this Minis-
try to see if this decision is justified. 
In the beginning I should like to say 
that no hasty decision should be taken 
to wind up the Ministry. I am saying 
this particularly from the point of 
view of the lll~t  side of India. I 
think much has remained yet to be 
done there. 

The first point I should like to 
mentiOn in thiR connection is about 
the partially rehabilitated people in 
West Bengal. My hon. friend Shri 
Prabhat Kar has mentioned that those 
people have really not been rehabili-
tated. and that they are begging at 
the railway plattornlll, sleeping on tbe 
toot-paths and squatting at the 
Se-aldah nation. That is more or leu 
a true picture. Government claim 
that about twenty lakhs ot people 
have been rehabilitated In Weat 
Bengal. But I think it has aIM) been 

admitted that about My per cent or 
even more of the people have not 
been properly rehabilitated. So, before 
any decision to wind up this Ministry 
is taken, the Government should 
formulate its policy about these 
partially rehabilitated people. It is 
no fault of theirs that the loan 01' grant 
wa.s not given in time and in proper 
quantity and in proper instalments. 

Shrlmatl Renuka Ray (Maida): Or 
was not given at all. 

Shrl A. C. Guha: So, if rehabilitation 
has failed in certain cases due to 
administrative faults of the Govern-
ment, Government should see that the 
wrongs done to these refugee people 
are properly rectified and that proper 
-steps are taken for the rehabilitation 
of these refugees. 

I find from the report that about 
Rs. 60 crores of money has been spent 
on the camp refugees simply 81 dolel 
and relief. I am sorry that such a 
huge amount a~ been spent just 81 
a mere infructuous expenditure. If 
the Government had planned properly 
in time, I think these Rs. 60 crores 
would have been nearly enough to 
rehabilitate these three or tour laklul 
of people then residing in the camp. 
I think the maximum number In 
camPs in Eastern India at any time 
was not mor!' than three lakhs. 
Thre/' lakhs pCflsons would mean 
about 60,000 families. Surely, RI. 60 
crores could have done quite a talr 
bit for the proper rehabilitation of 
thf'sC' 60.000 tamilie!!; that would mean 
~. 10,000 per family-quite enough 
for their rl'habilltation. Not only hal 
this f>xpenditure bC'en Inlructuou!l, al 
not having giv('n any economic return 
to the country or to thl' nation either 
In the form ot production or In any 
other manner. but it haR undermined 
the vitality and working capacity of 
thMe people. It haR addrd to the 
IIIOClal problems. It hu encouraged 
certain Immoral and anti-liocial pro-
cliviti('s amongst the retugeH. Jt has 
also encouraled certain elements In 
the political 11ft' of tht' country to 
exploit the lIituation. J think the hon. 
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Minister IShould not feel gratified over 
this, but the responsibility is clearly 
on the shoulders of his Ministry. 
It is his Ministry which has done 
this thing and arranged this thing, 
and, therefore, the Ministry should be 
responsible for the results that have 
accrued out of the administrative 
measures taken by it and the policy 
followed by it. Anyhow, that is a 
thing of the past. I think the sooner 
the camps are liquidated, the better 
it is not only for the country but also 
foJ' the camp inmates. 

In certain reports from the Danda-
karanya Authority, and particularly 
the one which was said to be reprint 
of the press statement of Mr. 
Sukumar Sen, it has been stated that 
the camp refugees who have gone to 
Dandakaranya have proved themselves 
to be very diligent and useful people, 
and they have developed their areas, 
and their fields quite well. And Shri 
Sen is sanguine that even now, the 
vitality of those people has not been 
compl!'tely wiped out. So. I think 
early stl'PS should l~ taken to liquidate 
tht.' camps, and if c ~"a  a certain 
amount of ('ompulsion also should 
used -as has beL'll agreed upon now 
by issuing quite notice. I do not 
agree with Shri Prabhat KRr 
when he ~ a~ s that no amount 
of compulsion should be used; 
We' all know lhe voluntary system has 
faill'd to induce them to go to 
Dandakaranya. These people have 
bp!'n living therE' for seven or eight 
or nine Yl'ars. living an idle life and 
lIving on the doles from the Govern-
ment. and 1 think it will be idle to 
expect that they will go out of their 
idle life willingly and will launch on 
a life of uncertainty. a life of venture 
and a life of adventure. So, a certain 
amount of compulsion. (not physical 
compulsion) a l'crtain amount of 
persuasion and inducement etc. -should 
all be used to make these camp 
refuj{ees to go to Dandllkal'anya. It Is 
not merely a qUestion of the East 
Bengal refugees taking advantage of 
the Dandakaran .... a scheme for their 
own beneftt. ~t from the point of 

view of the overall economic position 
of West Bengal also, I should say that 
the Dandakaranya scheme must be 
taken advantage of. If West Bengal 
fail to take advantage of this, we may 
have occasion to repent. 

In this respect, I would suggest to 
the hon. Minister that he should see 
that a certain amount of flexibility is 
introduced into this scheme; it should 
not be kept closely tight only for the 
camp refugees or only up to 10 per 
cent of non-camp refugees, I think 
if non-camp refugees volunteer or offer 
themselves to go to Dandakaranya the 
hon. Minister should take a certain 
number of them there, and that would 
encourage the camp refugees also to 
go there. The camp refugees might 
have developed a certain amount of 
timidity, a certain amount of ease and 
so they may hesitate to go. If they 
find that the non-camp refugees have 
volunteered themselves to go to 
Dandakaranya and they have been 
doing quite well there. then the camp 
refugees also may be induced to go 
ther£,. Therefore. I would suggest 
that if there is a certain offer from 
the non-camp refugees to go to 
Dandakaranya, I think the Danda-
karanva Authoritv and also the 
Rehabilitation Minl,try should consi-
der that offer, and a ceriain number 
of them should be allowed to go to 
Dandakaranya, even though they are 
not camp refugees. 1 think that will 
induce the camp refugees al"1o to go 
there. 

1 have already mentioned about the 
partially rehabilitated people, and I 
would only like to add one thing. 
namelv that the hon. Minister should 
make 'his position clear as to whether 
the Ministrv have got any scheme to 
help t s~ partially rehabilitated 
refugees in West Bengal. In fact, not 
only the refugees in West Bengal, but 
perhaps a certain number of refugees 
rehabilitated in Assam and also in 
Tripura may be described as partially 
rehabilitated refugees. I am not so 
sure about the position in Msam. but 
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surely the position in West Bengal is 
serious in this respect, and it is 
expected that before any decision to 
w irid up this Ministry is taken, the 
hon. Minister must find some solution, 
that is to say, the hon. Minister or the 
Government must find some solution 
in regard to these partially rehabili-
tated refugees in West Bengal and 
Tripura, who number about twelve 
lakhs. 

Shri Prabhat Kar has mentioned 
that certificates are being issued, and 
some properties of those refugees have 
been put to auction. I know that 
c ti i~at s have been issued, but 1 am 
not SUI'e if that has actually led to the 
auctioiling of any property. At least, 
no sllch case has come to my notice. 
But, the han. Minister ~ oul  realise 
the social implications of the present 
position. Under the present arrange-
ment, the Central Government have 
to bear 100 per cent of the loss on the 
loans given to the refugees if they are 
not realised. So, you can understand, 
Sir, that no State Government would 
be very much eager to realj·se the 
loans from the refugees and take 
some trouble in this matter, because 
it will be a law and order problem 
for them. So, they may issue notice 
tor certificates, but I am not sure 
whether they will really make an 
earnest effort to realise the loans. 
Thus, the position is going to be one 
of ma.king the refugees defaulters and 
morally guilty persons. They know 
that they would not be paying the 
loans, and the State Government also 
somenow give them the idea that 
though they may issue a certificate, 
yet, they are not going to enforce it, 
and they are not going to put any 
property tn auction. This is not simply 
possible f," them, nor that would be 
.socially ju-:tified. Still, this attitude 
or this ~ tal outlook on the part ot 
Government which makes the ~ 
defaulters and morally guilty penons 
should not be allowed to continue. It 
is better that Government take a 
decision to write off the loans 88 tar 
as possible up to a certain amoUDt 
I think the maximum loan liven to 
the urban refugees mllbt be about 

Rs. 2,500, and to the rural refugees 
about Rs. 1,500 or thereabouts. So, if 
a decision is taken that loans up to 
Rs. 3,000 would be written off, there 
would not be any loss lIS such to 
Government in the realisation of the 
loans. And the refugees will also teel 
that they are no longer defaulters, but 
they are honourable citizens of the 
country and they can live as honour-
able members of the society. 

In this respect, I should remind you 
also of the fact that there is no policy 
of giving compensation to the East 
Bengal rdugees. I tried to raise this 
question on two or three other 
on·asions. On ont' occasion, I W88 
I'ujpd out of order. Anyhow, the 
mattl'r was ruised in this House, and 
Wl' disC'usscd it On several occasion.s. 
I think Government should now take 
a tlrm decision that in lieu of compen-
sation all loans amounting up to 
Hs. 3,000 or Us. 3,500 ,should be written 
ofT. oa ~ given for mere industrial 
01' business purposes or to such 
Ilg<'lwi('s might be processed, and 
something should be taken about them, 
but ordinary loans, that is, rehabili-
tation loans given for house-building 
or a small trade etc, in the normal 
('ourse, amounting up to Rs. 3,000 or 
Rs. 35,00 should be written off. That 
would not affect the revenue to the 
Central Government, because in any 
case, the Central Government are not 
going to get back that money. and the 
Central Government themllelves know 
that they would not get it. That is 
why the polley has been laid down 
that any loss In the realisation ot the 
loans even up to hundred per cent 
will be borne by the Central Govern-
ment and the State Government 
would not have to share any 1018. 

About Oandakaranya, Shrl Prabhat 
Kar has stated that no progrC8s has 
been made in Dandakaranya .ince 1I.t 
year, I think that It is very much of 
an exaggeration. I find trom the in-
formation that I have been able to 
pther not only from the Government 
reports but also from the other re. 
porta that much progress haa been 
made. Stili, it has to be reallMd that 



· Demands APRIL 5, 1961 for Grants 

[Shri A. C. Guha] 

those who will go there will go there 
as pioneers and coionisers, and they 
will have to face the hard life of poi-
neers and colonisers. In every coun-
try, coionisers have to undergo a spe-
cial hardship, and I expect that the 
East Bengal refug.'e!; who are now in 
camps would able to undertake that. 
They should be encouraged to under-
take that. They should feel that they 
arc going to open a new phase in 
India's e(.'<lnomy and they are pioneers 
in developing a vast undeveloped 
territory with immense resources, 
They should be given to understand 
that it is a task of honour and a mat-
ter of obligation to the country and 
to the nation. So even if there are 
some difficulties and handicaps and 
something wrong with the adminis-
tration, 1 think that should not deter 
the East Bengal refugees from going 
to Dandakarnya. They should be 
encouraged to go to Dandakarnya. 

According to the latest cemus, the 
density of populatlOll in ~t Bengal 
is over 1000 per square mile. West 
Bengal requires some outll'l, otherwis(, 
its economy will haVe to facl' great 
hardship. So Dandakal'!\nya will pro-
vide not on ly an outlet for East Bengal 
reiugel's, but subsequently it will be 
nn outlet for the surplus popUlation 
not only of Wl'st Bengal but of other 
State, like Kerala who require an 
outlet for their surplus popUlation. 

In the Dandakaranya scheme, Gov-
ernment should see that money is 
properly spent. They have taken a 
number of tractors. Some of them 
were from th(> Central Tractor Orga-
nisation; these were condemned even 
when they were taken over by the 
Central Tractor Organisation. They 
served the CTO for 10 or 12 years 
and now the Dandakaranya Develop-
ment Authority has taken them over. 
About 58 tractors or sO have been 
taken from ordnance factories; but 
none of them has been in use till 
now. The Dandakaranya scheme 
should not be made a dumping ground 
for condemned tractors or other 
machinery or even a8 an experimen-
tal gt'ound for developing the tractor 

industry. For that, they may have 
other schemes. For that they may 
use the government farm in Rajas-
than or some other place. Nothing 
should be done at the cost of the 
rl'fugees in this manner. 

1 think this tractor affair in the 
Dandakaranya scheme is a regrettable 
matter. Something should be done to 
remedy this and the Ministry should 
see that proper tractors are imported, 
if necessary, or manufactured here 
and those tractors should be made to 
render the service they are intended 
to giVe. 

Shri S. M. Banerjee (Kanpur): We 
have purchased 45 tractors from out-
side. 

Shri A. C. Guha: 1 think they rr.ay 
have been glvmg some service. I 
find that largc sums of money have 
hel'n spent on training schemes. But 
I do not know what has come out of 
those scheme;;. Unless the training 
s('hl,mes arc followed up ~  setting up 
soml' small-scale or cottage indus-
trit,s, tIl(' training schemes are more 
or less useless. They should see that 
whl'never then' is a training scheme, 
the trainees should be put in some 
industries st't up by the Ministry or 
financed by the Rehabilitation Indus-
tries Corporation. 

As regards the Rehabilitation In-
dustries Corporation, I expect that it 
will not be just a loan-giving agency 
like so many other organisations of 
Government. the IFC, the National 
Industrial Dpvelopment Corporation or 
the ICICI. The RIC should be used for 
sponsoring small-scale and cottage in-
dustries in rehabilitation areas. Gra-
dually some deductions may be made 
from the earnings of the refugees to 
reimburse the Corporation for the 
investment it has made at the begin-
ning and in that way ultimately thoee 
industries may be transferred to those 
refugees. 

In this connection, I would also sug-
gest that the RIC should start cer-
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tain rural or small industrial estates 
in the rehabilitation areas. I have 
already written to the present Chair-
man of the Corporation and I hope 
the Ministry and the Corporation 
will take up the matter seriously of 
setting some small_scale industries in 
the rehabilitation areas and employ-
ing refugees there, as also of starting 
eertain rural industrial estates. 

I have nothing more to say, Sir. I 
think no hasty decision should be 
taken about winding up this Ministry. 
In my opinion, this Ministry has some 
more work to do at least in the eas-
tern part of India. 

Mr. Speaker: Three hours have 
been allotted for this Ministry. I 
would request hon. Members to limit 
their speeches to a duration of 10 
minutes. 

Shri D. C. Sharma: The limit of 
time allotted to the Ministry should 
be extended. 

An Hon. Member: It is a very im-
portant Ministry. 

Shri D. C. Sharma: You have the 
discretion to extend the time by one 
hour and I would request you to 
~ cis  that privilege to the fullest 
possiblt· extent. 

Mr. Speaker: No, no. We have cal-
culated the timp given to all the 
Ministrif!s on the basis that we will 
be sitting till 6 P.M. every day. If 
we extend th(, time, very few hon. 
Members sit here after 6 P.M. 

Sbri Bimal Gbose (Barrackpore): 
The Rehabilitation Ministry and the 
Ministry of Transport and Communi-
cations have been allotted 11 hours. 
If we fix it as 12 hours, we can take 
half an hour or 45 minutes more for 
this Ministry and then ftnsh the two 
by tomorrow. 

Mr. 8peaker: I am not sure. 

s.... Ajlt UaP 8arIuIdJ (Ludbi-
'ana): Very few houri were allotted 
to this Ministry. 

Mr. Speaker: Very well. Each hon. 
Member will have ten minutes. 

Slu"l Prabbat Kar: Is the time ex-
tended? 

Mr. Speaker: Let me see. If neces-
sary, I will extend it. 

Sbri D. C. Sharma: Mr Speaker, 
Sir, I am of the view that this Minis-
try should not be treated as a bank 
that is being liquidated but as a per. 
son who is being retired but who has 
chances of re-employment again and 
again. I hope that before completing 
its work, the Ministry will not be 
wound up. 

I have no doubt about the tact that 
there are so many loose ends in this 
Ministrv up to this time and those 
o l ~s cannot be solved if they are 
entrusted to ~o  other Ministry or 
department. It is necessary that this 
Ministry should have a longer lease 
of life than the hon. Member thinks 
it has. 

My second point is that this Minis-
try should make a distinction between 
l·vacuees who belong to the so_called 
high castes and the evacuees who be-
long to the so-called scheduled castes. 
I know the Ministry has been giving 
some conct!ssion in the ease of those 
evacuees who belong to scheduled 
castes, scheduled tribes and backward 
classes. But I must submit very res. 
pc·ctfully that those concessions are 
not very adequate. There is a world 
of difference between the economic 
positiOn Of those persOllti who owned 
houses. lands and other things in East 
Bf'ngal or in W(>st Pakistan and those 
persons who came here without leav-
ing behind any houses or lands or 
anything of the kind. The latter are 
not to be treated at par with those 
persons who can be described a. men 
of property. I know that flome con-
l ~sio ~ have been given, but J sub. 
mit very respectfully that t o~  con-
('(',:dons are very very inadequate. 
The Ministry should rethink thLs 
question and should again try to grap. 
pIe with thu problem and come to 
the conclusion that the membera of 
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scheduled castes and other persons 
deserve much more than  they have 
been already given. 

This idea is not peculiar to my cons-
tituency only, but it is applicable to 
all the States of India where refugees 
have settled. What the Ministry does 
is this. Sometimes it says that this 
land is urban lund and sometimes that 
is rural land._ Thereby, it creates 
hardohip:.; for refugees. Sometimes it 
says that these person" who had 
houses there shou!d be treated in one 
way. Sometimes they say that the3e 
persons have not got houses there and 
they should be treat('d in a diiTerent 
WilY. All kinds of cbssifir'ations are 
t~i ~ at ~  by this Ministry and 
they are working a ai ~t the interests 
of thf' so-called scheduled castes and 
tribes. I have a case in paint. In 
Pathnllkot 1 find that a large number 
of I'ci'ugees who belong to Harijan 
cla~s arC' being put 10 a great deal of 
trouble. They have bpen I iving in 
jltuggis and straw huts for the iast 
14-15 y('aI'S and now they are going 
to be uprooted. Their houst's are 
going to be auctioned: their lands are 
going to be flllctiolWd; thf'y are going 
to be dispossessed of their houses. 

13 hrs. 

Now, I would ~a  this kind of 
treatment should not be meted out to 
anybody in this country of mine and 
fnr less to refugC'cs who belong to the 
so-called scheduled castes. After all, 
these persons have to be treated on 
a different footing from the persona 
of other classes, It is necessary that 
the concessions given to the schedul-
ed castes should be reviewed by the 
Ministry apln so that these scheduled 
caste persons are not again uprooted 
and again put to all those kinds of 
hardships to which the refugees have 
been put, 

My next point is this: the Danda. 
karanya scheme-I have taken a lot 
of interest in it even though I do not 
belong to West Bengal-was born 
under an ill-star and ever since it 

came into existence We have been 
facing all kinds of troubles there. 
The most deplorable aspect of the 
scheme is that some persons have 
come to acquire a kind of political 
vested interest In keepinl people 
away from Dandakaranya. Tney 
have come to acquire some kind or 
compulsion of their own that this 
Dandakaranya scheme should not be 
a success. It is very unfortunate. Of 
all kinds of follies in this world, I 
think, the most maddening folly and 
th(' most criminal folly is this that 
one should play with the miseries of 
peoplP, that one should play with the 
ll ~ i s of people in order to mak,' 
political capital out of it. I would 
~a  that (hi": is what is happening. 

Shri llimal Ghose: That is not 
genf.'l'a:. 

Shri n. C. Sharma: I wi,;h well to 
D:.lT\(1::1,_,,-a!1:':1 !,('hf :n(' and I know 
that " lot ()f mom'y a~ been spent 
by tht' Mini.,tIY in rnak ing the scheme 
succe:;sful. It has made so many ad-
ministrative ('hanges: it has made so 
many other kinds of changcs. If a 
fpw tractors have not bcen able to 
give gCJod performancc, that does not 
Illean thai the Dandakaranya scheme 
has failed. We shOUld not confuse 
small mishaps with big things, I 
would request all the hon, Members 
who come from West Bengal to pre. 
vail upon thes camp refugees to go 
to DundBkaranya. They should bring 
the force of their personalities and 
the force of their arguments to bear 
upon these persons so that they can 
go there and have a clean, decent and 
respectable life. This is very neces-
sary, Otherwise, I think, the Danda-
kBranya scheme will be very bad blot 
not only on the Ministry of Rehabili-
tation but also a bad blot on those 
political parties-I do not distinguish 
between one political party and ano-
ther political party-who have not 
permitted these persons to take ad-
vantage of those concessions and those 
good offers which have been given 
by this Ministry. 
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Sir, I would very respectfully sub-
mit that this Dandakaranya scheme 
should not be treated as a provincial 
scheme, as a scheme which belongs 
only to onc State, as a scheme which 
is the concern of only one particular 
State Government. I think this 
s2 ~.  should be treated on an all-
India basis. I agree with my hon. 
friend Mr. Guha that non-camp refu-
gees should also be allowed to go 
there. J would say that the hon. 
Minister should consider that if the 
West Bengal u ~  ~  not prepar-
ed to go there, the schemt! may be 
thrown open to oth(')" States also. 

Shri A. C. Guha: They would go. 

Shri D. C. Sharma: It should be 
thrown open to all uther States also. 
I would respectfully submit that the 
Dandakaranya scheme' is a very good 
scheme and we should do our best 
to make it a success. Mr. Sukumar Sen 
i, now in charge of that scheme and 
I il:Jpe that the schemp will fructify 
as desired by the hon. Minister. 

My next point is that in spite of the 
fact that the hon. Minister has so 
many friends in Pakistan and has been 
speaking of those freinds, this gentle-
man has not been able to give a good 
account of himself so far as dealings 
with Pakistan are concerned. Our 
affairs with Pakistan are of many 
kinds. But, they are very big things. 
But, here are involved small issues 
which can be settled between our 
Minister and their Minister without 
much difficulty. I would say that the 
hon. Minister has not shown any sense 
of urgency, has not shown any sense 
of political necessity to tackle the 
Pakistan Government in order that 
those problems may be solved. What 
is the fate of the Immovable Property 
Agreement? It is hanging in the air. 
What is the fate of our claims, pen-
lions, provident lund and other 
things? They are yet incomplete. 
God alone knows when they will be 
completely settled. What is the fate 
of those persons who have left their 
pensions funds there? What is the 

fate of those persons who have left 
their insurance policies there? What 
is the fate of t ~c con:ractors' claims? 
What is the fate of those persons who 
had invested some money in wopc-
rative soc;etieb'! All these things make 
a very distressing and sorry tale. 
While reading this Repurt I find that 
the han. Minister i~ treating even 
these items in a cold, routine manner. 
I feel very sorry about it that he 
should not see the human problem 
behind all t.his. I do not. know how 
many time:: he has .l!one to Pakistan. 
I thin]., this should have been for him 
one of the i~ priorities. He has been 
going here and there, Of course, he 
should go thf'J'r.' also, But, he has not 
made any efTort recently to go to 
Pakistan in order to St'tt1e these out-

~a i  problems betwel"n us and the 
Pakistan Government. I would say 
that he should do his best to sE'ttle 
Ihes(' problems. 

Anot!)er point that I would like to 
111311(' is this. This Ministry has been 
in indecent haste to die. I have heard 
of sonw so ~ who take too long a 
time to die, But, here is this Ministry 
which has tried to court a kind of a 
very quick dpath. What is happen-
ing is t i~. Look at. the number of 
out~ta i  problemf; that are there 
between this Ministry and the refu-
gees from W('st Pakistan. A number 
of tho!,<, problems have been men-
tioned in the Report of this Minis-
try. Their number is very large. 
But, what is this Ministry doing? 
This Miinstry is trying to hand ovet· 
those problems to other Mlnistrie •. 
It is like giving your own crippled 
child to somebody else .0 that he can 
look after it. A person can look after 
a healthy child. But, nobody is goi-
ing to look after the maimed, blind or 
deaf child. Now, all these problems 
are being handed over to the tender 
mercies of other Mlnistriea. I think 
this is, to speak the least of It, mOlt 
unsympathetic. It is hard-hearted, I 
should say. I would, therefore, say 
that 10 tar 8J these things are con-
~  they should be admlnl.lterect 
In some dUrerent way. I would like 
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that there is some kind of shadow 
Ministry to administor these depart-
ments. it is not that they should be 
given over to other Ministries. 

The last point that I want to make 
is this. There are some persons who 
say that this Ministry has been very 
good to thf. West Pakistan Refugees 
but has not been very good to the 
East Pakistan refugees. I think noth-
ing can be father from the truth than 
this. I would submit that from West 
Pakistan came 47.40 lakh refugees and 
from East Pakistan came 41'17 lakh 
refugees. The sum of money that has 
been spent on the West Pakistan refu-
gees is Rs. 192'19 crores and the sum 
that has be£'n spent on the refugees 

.~ "-''\st Pakistarr is Rs. 191'89 cro-
res. What is the per capita expendi-
ture? The per capita expenditure in 
the case of displaced persons from 
West Pakistan is Rs. 405 and that in 
the case' of thc displaced persons 
from East Pakistan is Rs. 466. There-
fore .• would vel'y rpsppctrully "\1h-
mit that sO far as the question of 
rphahilitation is concC'rned, this Minis-
try hilS been VPTy fair to both sides. 

would submit that in spite of 
f'vl'rything this Ministry should not 
hand over thes£' bendicient things to 
othC'r Ministrips, things which have 
been handed over to the Health, 
Commerce and Edt:cation Ministries. 
I know that in my State and all over 
India there are so many schools and 
colleges and educational institutions 
which are not vet in a way to stand 
on their own icgs. This Ministry is 
handing them over to other Ministries. 
I would request the Minister that so 
far Q!l these henefidt'nt departments 
are concerned he should continue to 
administer them for a year or for 2 
VE'ars or as long as he is there. Of 
~ou s . when he comits suicide. I will 
have ot i ~ to say. But, so long as 
hE' is alive I would request him to 
consider all these departments as de-
partments under his own charge. 
Thesf' departments are given on pages 
2 and 3 of this report. 

I hope the Minister will look into 
theSe things and will not leave the 
West Pakistan refugees in the lurch. 
I hope he can devote as much time to 
them as he has been doing so far and 
that he will make equal distribution 
of time between the West Pakistan 
and East Pakistan refugees or he can 
give 60 per cent of his time to the 
~ast Pakistan refugees and 40 per 
:ent of his time to the West Pakistan 
refugees. 

Mr. Speaker: I will call one of the 
two han. Members from the PSP 
Shri Banerjee or Shri Ghose. Let 
Let them decide for themselves. 

Shri Bimal Ghose: Sir Shri Banerjee 
will speak for our group. But shall 
I get 5 or 7 minutes? 

Mr. Speaker: I do not know. ~ i 

Banerjee 

Shri Pramathanath Banerjee (Con-
tail. Sir, the rlamity that has fallen 
to the lot of the Stat(·s of Punjab and 
Bengal will bp considered not by the 
present generation only but by the 
future generations also. It is very 
difficult and intricate. 

My belief is this; am sure that 
one day the two parts Of Inia will be 
united. The whale world is going to 
be one world and why not the two 
parts of India which were one for a 
long time from times immemorial? 
In this partition Bengal and Punjab 
suffered the most. Punjab suffered a 
little less than Bengal because in 
Punjab the migration was from both 
sides but in Bengal the migration of 
refugees was only from one side 
from East Pakistan. Therefore the 
burden of Bengal was much heavier 
than the burden of Punjab. More-
over Bengal's fate was that she was 
twice partitioned once in 1905 during 
the ~ of Lord Cunon and the 
second time during the time of attain-
ing independence. 

In the first case. the partition of 
Bengal was annulled; but Bengal had 
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to lose much. She lost valuable dis-
tricts such as Man·bhum, Singbhum, 
Purnea, the San thai Parganas etc. 
At tha,t ti,me the leaders of Bihar pro-
mised that these districts would be 
retuTned to Bengal after indepen-
dence. But independence came and 
that promise was not kept. If these 
districts were with us, the problem of 
the influx Of refugees that are coming 
from East Pakistan would not be 
there. We would have managed to 
accommodate them in these districts, 
Singbhum, Mangbhum etc. which are 
allied to Bengal. 

After the ,second partition, two-
thirds of the area of Bengal has gone 
to East Pakistan. The Hindus ot 
East Pakistan were tortured so much 
that they were compelled to come to 
West Bengal. First came the rich 
and the intelligentsia, and they came 
and settled in Calcutta and around 
Calcutta. Next came the middle 
rla,ses and next the labour. They 
f(,]l into the rlutchesof different poli-
ticCiI parties in Bengal who tried to 
gain something from their distress. 

Now. the States of Orissa and 
Bihar gave shelter to some of our 
reguees. But, our refugees who 
were sent to Orissa and Bihar could 
not stay there; they could not accom-
modate themselves there and they 
eame back to Bengal. Government 
was in a fix what to do with this 
large number of refug-t·es. They 
have now selected DandakaTanya for 
the BengaJ refugees. It was a wise 
selection because a large number of 
refugees could not be accommodated 
in any other State. Dandakaranya, 
I may say is greater than the whole 
of Bengal and the climate and the 
amenities of life that can be had there 
are also ample. There i'! lack at en-
thusiasm on the part ot the Bengal 
refugees to go there. Our hon. Minis-
ter says so and it has been told by 
some other friends also. It a subs-
tantial number ot Bengal refucees do 
not go there, other persons or refu-
gees from other States may go and 
settle there. It the POlitical parties of 
Bengal who have taken the lead in 
these matters indUce the refugees to 

go to DandakarayanY'!l, it will be much 
helpful for them to get their liveli-
hood. I know colonisation is in their 
blood because they do not fear to colo-
nise; they have colonised Bengal be-
fore. Our poet has written; 

"~  i3fgn: ~~ ~ ~~ ~  

IfiTfurr iJI1f 
~  i3f ~ ~ i;\ot<n"'re' ~ l i  '¥fro'! 

~~ ~i  

~i  i3fT7 i ~ ~ ~ ~  

Once the sea-going vessels of Bengal 
roamed all over the Indian Ocean; 
the people of Bengal ~olo is  In 
Tibet. in Chana and in Japan. There-
fore colonisation is in their blood and 
they will not fai] to colonise if they 
go . to Dandakaranya. They Bay that 
Dandakaranya is not suitable tor that 
and that it is full of tigers and snakes 
and so on; it is forest land and there-
fore they may not be happy if they go 
thel"e. I think that they should be 
given to understand that in Bengal 
also they faced the same problem; 
our forefathl'rs also faced the lame 
problem and our poet has written: 

"~1  ~ ~41 i 7  t l ~  o l4i ~ ~ 

m;ru ~ -~ ;r,;m: 0fl1T7 ~  ifT'IfT 
~. ~ ~  iti ~ m;;iII7f ~ 
~~ P l.  ~7 s ~7 il." 
wtR7 ~ ~~ f't';: ~ 1f;)f'nH ~ 
fl'ff(:f;:rn:r nir i ~ fonr ~ 1  qi7"f11 I" 

WI' fought with the tigers and lived 
in Bengal; we made t ~ snakes dance 
and we danc('d on their heads; our 
soldiers have fought WiUl th€' great-
grandfather of Ramachandrn who 
conqu('red Ravan; our son Vijay Sinlb 
has easily conquered Ceylon and 
given the name Singhal to show 
his prowess. So. it is the blood ot 
the Bengalis and I hope that It a 
committee is formed by our hon. 
Mina1er consisting ot all the M.Ps 
and MLAII of Benlal. they will 10 
from camp to camp and Induce and 
adivt'€' them to ,0 to Dandakaranya 
to settle there because in Bengal theJ'le 
is competition and the youn, men of 
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~t Bengal have no livelihood and 
so there is competition between the 
East Bengal Tefugees and the West 
Bengal youngmen. The hon. Minister 
says that they will start industries; 
Even if industries are started; there 
will still be this competition. But in 
Dandakaranya there will be no com-
petition either in ind'lstry or in agri-
culture. I came to know from the 
han. Minister that there would be 
a large paper mill there where 
only the refugees will get em-
ploym('nt, they will not have to com-
pd(: with others either for employ-
ment or for other amenities. I hope 
the prest'nt diflicult phase will gc, 
away and we shall gd a good time 
when our refugf'es from East Bengal 
will go to Dandakannya which is in 
the midst of India and from Danda-
karanya our culture and other thing:; 
which are good enough will reach the 
pluC'cs around Dandakaranya and in 
the long run, in future our Minister 
of Hehabilitation will be congratulated 
by future i~ l atio s because he was 
wise to find out such a place faT the 
s(·ttlement of thl' Bengali rpfugpes, 

Shri Balraj Madhok (New Delhi): 
Mr. SpeakeI'. many han Membf'rs 
have alrE'ady spoken about the posi-
tion of East Bengal refugecs and 
Dandakaranya, I will confine my,sclf 
mainly to the Wl's!ern ~ cto  and 
Dl'1.hi particularly. It is said that the 
rehabilitation work is over and t~  

i i~t  is being wound up. But I 
think that much still remains to be 
done. There are still lakhs of claims 
to be settled. There is the question 
of evacuee property, bank deposits, 
lockers and SO on, All these questions 
have to be settled, So many agree-
ments are made with Pakistan piece-
meal. It is necessary that while talk-
ing to Pakistan these questions about 
the refugees should also be taken up 
and an overall agreement should be 
arrived at instead of piecemeal agree-
ments, 

Now, Sir, I have been elected trom 
Delhi and, as yOU know, Sir, there are 
!akhs of refugees in Deihl. LivIna 

conditions in Some refugee areas are 
worse than slums. For instance, t!lere 
is the Kingsway Camp and you must 
have visited that place, People are 
living there in conditions whieh are 
shameful to a civilised country, parti-
cularly to the capital of the country. 
There is suspense in Purana QUa 
where Rs, 20 lakhs at last had been 
spent in building tenements and 
schools and all that, All that is going 
10 waste; people are being driven out 
of that area and they are not being 
given accommodation though they 
were living ir> houses which they had 
built, baradr. u: ~ ci  own, They are 
being given plots, They should be 
given alternative houses on no-profit-
no lass basis. There are thousands of 
k ok~1a alas and shop-keepers who 
h.ave not been given any kind of 
accommodation and it is these people 
who are being exploited. I saw during 
the deC'tionSl how people went and put 
prCSSIlI'r: on them and they werp told: 
if you vote' for us, you will be given 
,;}v'ps; otl'l'fwise, not. 'l'hl'y may vote 
fpr anybody hut they should be given 
aCl'(lTllmocla[ion TIwse khokhas arc a 
blot on Dl'lhi and they should be re-
moved and alternative pucca accom-
modation should be giVen, in Lajpatrai 
market Or anywhere else. Then, in 
KotJa Fe!': zl'::hah also, p:coplc live in 
;.;uspt'nSe w!1t'thl'l' they will be allow-
(·ct to remain t·here 01' asked to go 
away. They should be assured that 
they will not bE' evicted from their 
quarters. If the quarters are not 
good, they can be improved. But this 
kind of suspenSe in which thousands 
of people are living should be remov-
ed. 

Then a lot of profiteering is going 
on. We blame others if they do 80. 
But this Ministry has taken land at 4 
annas or 8 annas a square yard and the 
development cost comes to about 
Rs. 5 per square yard but the price 
charged by it from refueee 
allottee,s ranges from about Rs. 30 
to 50 per square yard. In that 
way, it appears that this Mln-
istry is not the Ministry of 
Rehabilitation but it is a Ministry of 
profiteers. This is wrong; . when the 
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Government had said that they would 
give houses to the evacuees On the 
no-profit no-loss basis, why are they 
making profits? 

Then there is a lot of discrimina-
tion also. For instance. take Multani 
Dhandha. There are about 340 plots 
there. 295 plots are evacuee plots and 
45 are held by the local people, and 
45 people are staying there. They are 
not being charged a t.~i  but 
ground rent, which was being charged 
from them since 1951. There are 295 
evacuee plots and from the refugees 
who are living in those plots, they are 
demanding Rs. 60 to Rs. 80 per sq. 
yard for those plots. Further that 
money is being calculated while eva-
luating the price of the structures. 
This is wrong. There should be no 
discrimination and they should all be 
treated in the same way. On the nazul 
land even, if you are charging ground 
rent from the local people, you should 
charge the ground rent from the eva-
cuees also. 

Another aspect which I should like 
to bring to the notice of the Ministry 
is about t·he sale of property. It was 
laid down first that when properties 
were transferred to the refugees there 
would be no registration tax. But nOW 
it has been decided that on the pro-
perty which is being transferred to 
the refugees. four per cent by way of 
reghtration tax will be charged. If 
t·he tenemE'nt is of the value of 
Rs. 5.000. the reg;stration tax will be 
Rs. 200, and if it is of the value of 
Rs. ]0,000. lh(' allottees will have to 
pay Rs. 400 as tax. Why should such 
a condition be put on the refugees? 
Why not treat them better? If they 
were not transferred so far and if 
registration -has not been done so far, 
why blamE' the refugees? I say that 
the Ministry has not been active in 
this matter. It has been following 
delaying tactics. This is a heavy 
burden being put on the refugees and 
if such a t.hing ill done it is wrong. 
The Government should not put such 
a heavy btH'den on them. 

Then there is the question of tene-
ments and the payment for the tene-

ments. There has been a demand for 
a long time that these payments sbould 
be made in instalments. As a result of 
persistent demands, the number of 
instalments was raised to eight. Some 
people have paid the first and second 
instalments. But still there are peo-
ple who cannot pay the money in 
eight instalments. When we give 
loans under the low income group 
housing scheme, we get thC' money 
back in 20 instalments. I ask: why 
not the same concession be given to 
the refugees and these loans be treat-
ed as those given under the low income 
group housinl soheme and the money 
collected back in 20 instalments as in 
the low income group housing scheme? 
If that is done, that will give a lot of 
relief to the refugees. I am not cry_ 
ing for the moon. These are very 
simple demands which can be easily 
met only if a sympathetic and hu_ 
mane approach is taken to a ~ 

these problems. Then alone these 
problems can be tackled satisfacto-
rily. 

Let us now take the conditions out-
side Delhi. In other States, the con-
ditions are no better. Of course. I 
do not know much about other States, 
but I know thl' conditions in Jammu 
and Kashmir Stale. There, the condi-
tions are so bad. 

13.34 hr.!. 

[MR. DEPUTy-SPEAKER in the Chair.] 

There is a saying in Hindi which runs 
thus: 

~7 ~ ~ -mfr, 

~ al7 ~ ;;ti ;;h ~ 
This saying can well be applied to 
those people there. There is no law 
in this respect there. In otner States, 
We find evacuee laws. and we have 
refugee laws but there is no law for 
Jammu and Kashmir State. They are 
doing things by executive ordr.'rs. 
You are spending C!'OTl'll of money. 
That money has not gone to the 
people who deserve it. It has 
not gone to the people who 
have to be rehabilitated. On the 
other hand, what ill happening is, their 
claims have not been registen>d. 
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Thousands have come there from 
Mirpur and other areas. Their 
claims were not registered so far. They 
have been clamouring for it. Now, a 
decision has been taken that they 
should be given 'an ad hoc grant of 
Rs. 3,500. A man who had a claim of 
Rs. 10 lakhs will be given an ad hoc 
grant of Rs. 3,500. If the man had a 
claim of Rs. 1,000, he will get the 
same grant! Out of this grant, 
Rs. 2,500 Or so arc to be deducted 
towards the cost of small areas of land 
that have been given to them. In 
some cases it is one acre; in ~o  

ca,es it is two acres, and in some 
cases it is 12 or 13 acres. A 
sum of Rs. 2,500 is going to be deduct-
Pod and then the land which is given 
to them would be their own. They 
are evacuees who have gone to Pakis-
tan and they are still coming. I do 
not know how long this will continue. 
When they come back the land is 
given to them. The man gets the 
grant and he settles down after ten 
years. Most Of them are Pakistani 
agents; they are saboteurs; they come 
as Pakistani agents. There is some 
income from the evacuee lands shops, 
etc., and that income, instead of 
being used for the rehabilitation 
of th(· displaced persons, is 
being put in a separate fund 
the evacuee fund, and that fund is 
used by those people who sabotaged 
India and went to Pakistan for carry-
ing on propaganda against this coun-
try. When they come back to sabo-
tage India, as Pakistan agents, that 
money is being given to them and that 
land is given to them. This is a 
shameful condition. (Interruption). 
This must be remedied. 

Shrl A. M. Tariq (Jammu and Kash-
mir): It is wrong. To quote an ex-
ample like that is wrong. To say that 
a person who has gone back or a per-
SOn who has left tor good, when he 
comes back. he is given the same land 
which was occupied by a refugee in 
Jammu and Kashmir State, is wrong. 

Sbrl Balraj MacIhok: I am definite 
about it in Jammu and Kashmir State. 

Can you deny that fact? That money 
which was given is not being used for 
rehabilitation purposes. It is being 
used and kept in a separate fund. 
Lands are being given back in Rajouri 
area. I can tell you that this is not 
justified-to give back the land to 
those who have come back. 

Then there is discrimination in other 
respects also. There are many refuge-
es or displaced persons who came from 
Muzatfarabad and Poonch and they 
want to settle in Kashmir province. 
Certain obstacles are put to see that 
they do not settle in Kashmir province 
and that they are sent out of that pro-
vince. Then, there is an other class 
of displaced persons in Kashmir-a 
number of people from West Pakistan 
from Sialkot and neighbouring areas, 
-who have settled in Kathua and 
Jammu district. There are about 
50,000 of them. Apart from not giv-
ing rehabilitation benefits to them. 
they are not being treated as Indian 
citizens. You wi\] be surprised to 
know that they have no right to vote. 
We complain about the stateless 
Indians in Lanka (Ceylon). But here, 
they are stateless in our own country. 
They have becn living there for ten 
or 12 years. But they are not being 
given the right to vote, so that the 
voting strength or the non-Muslims 
may not increase. It is a most shame-
ful thing. There is discrimination in 
thl' Kashmir State in other ways too. 
When they distribute the grant of 
Rs. 3,500 to the evacuees, there is a 
lot of chicanery, a lot of favouritism 
is being used. I would suggest that 
the han. Minister should appoint an 
enquiry committee to see how the 
money that has been given to Jammu 
and Kashmir State for the s ttl~

ment of the evacuees has been spent 
wrongly and has not been spent pro-
perly. The money has been spent 
towards the partisan ends, and not for 
the purpose of {'ehabilitation of the 
people for whom it Was meant. These 
are things which might not have come 
to the notice of the Ministry. but 
which are facts, and I can stand gua-
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ran tee about the veracity of these 
facts. I would request the hoo. Min-
ister to take note of these things. 

Then, about Delhi ..... . 

Mr. Deputy-Speaker: The bon. 
Member should try to conclude now. 
Only ten minutes were allowed for 
each Member, by the hon. Speaker. 

An HOD. Member: It is his maiden 
speech. 

Mr. Deputy-Speaker: Yes; but there 
is a limit. 

Shri Balraj Madbok: I hope atten-
tion will be devoted to set things 
right, and that notice will be taken of 
all that I have said. About Delhi .... 

Mr. Deputy-Speaker: For Delhi, we 
will have many more appeals! 

Shri Balraj Madhok: There is just 
one more point that I would like to 
touch, about Delhi. I refer to the 
employees of this Ministry. There 
are hundreds of employees now in the 
Ministry. If the Ministry is wound up, 
they are very much apprehensive as 
to what will happen to them. About 
250 employees have put in a service 
of about six months or less on an ave-
rage. According to the Government 
rules, thOSe who have put in less than 
six months' service cannot be guaran-
teed re-employment. Their employ-
ment exchange cards have become 
useless and some of them are over-
aged. They cannot apply for Govern-
ment service or anywhere else What 
will happen to them? I would 'request 
the hon. Minister to take a humane 
view about them, and they should be 
taken back into service. There are so 
many avenues which can absorb them 
and where they should be fixed up. I 
request the hon. Minister to consider 
their case sympathetically. They 
should not be thrown On the roads. 

Sbri Shobba Bam (Alwar): I would 
like to refer to some of the problems 
of the displaced persons in the districts 

of Alwa{" and Bharatpur in the State 
of Rajasthan. It is not a zonal pro-
blem; if I may say so, it is a human 
problem which is exercising or agitat-
ing the minds not only of the displac-
ed persons there but also of the re-
presentatives who present them in 
Parliament as well as in the State 
legislatures. At the present moment, 
the, displaced persons who are allotted 
lands are asked-the demand is made 
-to pay the price of the land ailotted 
to them and also the price of the 
houses,-the taccavi loan-and arrears 
of the sawaijaman. So far as these 
two recoveries are concerned, that is, 
thE' taccavi loans and the arrears of 
thl' sawaijaman, I would be the first 
man to say that they lire quite just. 

We have spoke,n to the allottees 
that they should pay the arrears of 
sawajoman as well as the insrtalments 
whieh have accrued so far, so far as 
taccavi loans are concerned. 

So far as the realisation of the 
price of the land and of the rural 
house, is concerned, I would like to 
refpr to the time when the then erst-
while States of Alwar and Bharatpur 
issued a statement that they want to 
.settle bn their lands to the tune ot 
1 lakh people, When the terms and 
conditions of the agreement were 
mentioned to them, there was no 
specific mention made that later on, 
after the lapse of 10 or 15 years, they 
wilI be asked to pay the price of the 
land, I know it for certain that the 
conditions imposed upon them were 
that they would not be able to sublet 
their alIotment, they would not be 
able to use those land.; contrary to 
the uses mentioned in the patta and 
they would not refuse or fail to pay 
the rent. There were three conditions 
imposed upon them. I would like to 
mention in this connection that under 
the Displaced Persons (Rehabilitation 
and Compensation 1 Art, 1954 and the 
ul ~ made fhereundt'l', read with 
rule 102, it has become necessary that 
no displaced person's allotment can be 
cancelled unless these three conditions 
are violated. Theretorc, when there 
is no violation of any term or condition 
again,t the D.P. allottee, the question 
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of ejectment or realisation oflhe price 
of the land, I think, should not arise. 

would like to refer to the 
proceedings of the Inter-Dominion 
Conference which was held from 10th 
.January to 13th January, 1949. The 
question of non-substantial rural 
houses came up before that commis-
sion. It was decided that in regard to 
claims below Rs. 20,000 so far tiS rural 
houses were concerned, which were 
left in Pakistan, they were not enter-
tained On this ground that they were 
·duly compensated by the allotment of 
.3gricultural land along with rural 
houses. 

I referred to this last year and again 
I will refer to it. The question arose 
in those two districts about the clari-
fication of the status of the D.P. 
allottees. I am referring to the non-
claimant D.P. allottees. Then a letter 
was written from the General Secre-
tary, Pradesh Congress Committee to 
the then General Secretary. All India 
.Congress Committee, Shri Shriman 
Narayan. We requested him to clarify 
the position and if necessary enquire 
from the Rehabilitation Minisft!l'. We 
received a letter from the Ministry of 
Rehabilitation saying that so far as 
allottees are concerned. they will not 
be ejected and will continue in 
posses-ion. but to acquire right of 
ownership. however they will have to 
pay the price of land in 15 equal 
instalments and they are not worse 
ofT than the Khatedars in the State 
of Rajasthan. 

I want the Minbter of Rehabilitation 
to clarify one point. In case the D.P. 
allottees art" not in a position to pay 
the price of land, I want to know 
whether they will be ejected and 
whether the purchasers who pUrl'hase 
·the lands in auction-if the lands are 
auctioned in case they fail to pay the 
price of the land-will be in a pOSition 
to get vacant possession from the D.P. 
alloUre"!. That has become more 
important in view of the fact that the 
J)8ttern of land reforms adopted by the 
·Government of Rajasthan is. we have 

made the tiller of the soil khatedar, 
even though he was cultivating the 
land for a period of six months, with 
the right to sell, to mortgage, to 
succeed and with every sort of right. 
We can just imagine in a particular 
village a neighbouring local tenant 
who was occupying the land for a 
period of !Six months was given 
khatedar rights without taking any-
thing from him; the whole compen-
sation has been paid by the Govern-
ment of R.3jasthan to the biswedars-
landlords-without charging a pie from 
the local tenant. Now the neighbour-
ing allottees are being asked to pay 
the price of the land. Does it fit in 
with the pattern of land reforms 
adopted by the Government of 
Rajasthan? 

I am one of those who believe in the 
national policy for the establishment 
of a socialist pattern of society. I 
want to know whether it is our 
intention to make the poor more 
poorer and the rich more richer, 
because the whole argument advanced 
by the Rehabilitation Ministry is that 
we want to raise the compensation 
pool; we want to take money from the 
non-claimant DP.s whose claims have 
be-en rejected and not entertained. If 
that is done simply to compensate 
tho<;(' claimant D.P.s who have their 
claims above Rs. 20,000, will it lead 
to the establishment of a socialist 
pnUt-rn of society? 

1 want to mention one thing also. 
Under article 254(2) of the Constitu-
tion, if an Act passed by a State 
Legislature with respect to a matter 
in the Concurrent List contains any 
provision repugnant to the provisions 
of an earlier Act of Parliament, the 
Act passed by the State will prevail, 
50 far as the Concurrent List is 
concerned, if the Act has received the 
assent of the President. In 1959. we 
have passed in Rajasthan the Zamin-
dari and Biswedarl Abolition Act. It 
i~ applIed to all types of agricultural 
lands in every district in the whole of 
Rajasthan. Under that Act, the 
biswedars are beini compensated by 
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the Government of Rajasthan, but the 
tenants are not liable to pay even a 
single pie for those rights, which they 
bave obtained and which have accru-
4!d to them as a result of that Act. 
Both these taken together, it appears 
that the question should be conside-
red more sympathetically. 

In case they refuse and say, "Look 
here, take our cattle in lieu of the 
taceavi loans and take your lands", 
will the hon. Minister of Rehabilitation 
do so and allow them to become 
displaced persons again? In case their 
lands are auctioned and they are 
again made displaced persons, can we 
conceive what should be the amount 
required to rehabilitate those uprooted 
displaced persons again? It will be 
to the tune of more than Rs. 20 crores 
-1 am not exaggL>J"ating-because 
their are 30,000 families residing in the 
districts of Alwar and Bharatpur. This 
considr'ration must be taken into 
account. 

J do not want that the ownership 
right should be granted to them, in 
the light 01 the statement made by 
the hon. Minister. He has clearly 
stated that if they want to acquire 
ownership or proprietory rights, they 
will have to pay the price of the land. 
Therefore, this point should be made 
very clear whether those who do not 
want to acquire proprietory rights on 
account of their financial position will 
be evicted from t ~ land or not. This 
is the apprehension which is exercisin, 
and agitating our minds. I can UIUn 
him that so far as the question of 
realisation of Sawaijaman and the 
repayment of the taccavl loans 11 
concerned, I will take the retI-
ponsibillty that within a month or 80, 
they will pay the two amounts, in 
case they are given an assurance, In 
case t ~ position with regard to their 
possession of the land allotted to Uu!m 
18 made clear, that they wlll not be 
ejected. All right. What an .. 
~i  to do In case a pe1'IIOO fa DOt 
in a position to pay, beeauae the 
amount of realisation of the price 01 
the land comes to the tUDe of between 
Ra. 2,200 and RII. 2,500 to be paid In 
1& lnstalmmta whieb c:omes 10 a hu.-
sum of money1 

T1(Ai) ~. 

The hon. Minister' should appreciate 
that we have been placin, th.ia 'pro-
blem before him for the last three 
years. I have also met him two or 
three times. He has given due 
consideration to the problem. I do 
not want to accuse the Ministry, but 
I feel that the crux of the problem 
or the gravity of the problem has not 
been fully appreciated by the Minis-
try. I feel that unless the whole 
,position, their whole apprehension 
about the possession ot land so far as 
the question of eviction is concerned 
is made clear, it will not lead to any 
satisfactory solution. 

So far as other problems are 
concerned, I will be one ot those who 
will lend his fullest co-operation to 
the Ministry of Rehabilitation for 
every problem which is due to be 
solved. 1 would only request the hon. 
Minister to make a vcry clearcut 
statement as to what steps the 
Ministry of Rehabilitation is going to 
take in case the D.P. allottees arc not 
in a position to pay the price at the 
land, in case they are not in a position 
to acquire the ownership or property 
rights, and whether they nre going to 
be evicted or not. 

Shrl AJIt Slnrh Sarhadl: Mr. 
~ ut - P ak  Sir, I congratulate 
the hon. Minister and the Minilltry for 
the manner in which they have tried 
to di.spose of the ~i ua  problem on 
the western wing, but &tl1l I would 
lay that the problem in their hands il 
SO colossal, 80 big, that I think it will 
be very difftcult tor them to ftnlsh It 
by the middle of this year All they in-
tend to do and as they a ~ said in 
their report. 

Sir, the residuary problem can be 
divided Into four categories. The ftnt 
one Is the work pertaining to urban 
property, both evacuee and built b7 
the Government. The IeCOnd one 
pertal.na to agricultural lancbl allotted 
to refugees JM'1l(1ing disposal and tranl-
1ft in Punjab. The third relates to 
public Institutions belongln, to dJ&. 
plaeed Pft'IIOnI. And the fourth aDd 
lmpor1ent problem tint. with the 
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services, the personnel of the Minis-

U7. 

In the short twa at my diapoeal I 
shall deal very briefty with these 
four ca:tegories. I shall fttst take the 
question of evacuee properties, both 
,overnment built as well as those 
allotted to the displaced persons. The 
Minister will say that out of the 4~ 7 

lakh applicants for compensation 4: 84 
lakh applicants have been given the 
statements of accounts. But if we 
look at the property figures, he will 
find that out of Rs. 100 crores worth 
of evacuee property he has disposed 
or only property worth Re. 65.27 
crores, leaving thereby nearly Rs. 34 
crOTes worth of property yet to be 
disposed of. I am fortified in my 
argument when I submit that out of 
the total number of evacuee properties 
-286148 evacuee properties and 
19444.2 government properties--
only 351994 properties, which consti-
tute both government built properties 
and also evacuee properties, have been 
disposed of. Therefore, the number 
that has been so far transferred re-
prC5cnts only two-third of the tntal. 
The number that still awaits dis-
posal is 128596. Even after starting 
the work in May 1955 after the pass-
ing oI the Displaced Persons Art they 
had been able to do only two-third ot 
the work. If that is so, may I ask how 
they will be able to dispose of one-
third of the work in the few months 
that are left? Therefore, my Fubmis-
sion in this connection is that the re-
siduary work is so colossal and the 
problem is such that the approach 
should be human and it should not be 
like a machine. therefore I support the 
hon. speakers who have preceded me 
when they say that the Ministry should 
Rot try to commit suicide so early. 

Mr. Depat7-Speaker: Is there -1l7 
attempt being made by the Ministry 
to commit suicide? 

AD bOIl. Member: Apparently. 

8brl Ajlt SIDP SarbadI: It loob u 
tbouch _ very aerioua ~ t hu 

been made-not only an attempt has 
been made, but for the last two Yefll'S 
they have been doln, it. 

My second point deals with agricul-
tural land. It is stated ih the report 
that the number of allottees on a 
quasi-permanent basis was 4.77 lakhs •. 
This number is besides the non-Pun-
jabi land owners Or people from ... ut-
side Punjab. The total property that 
has been allotted involves an area of 
19 lakh acres Or a little more than that. 
You will find that up to 31st Decem-
ber, 1960 permanent rights have been 
conferred On 2,69,474 persons involving 
an area of 19,57,711 standard acres. 
This leaves the number of allottees 
yet to be conferred permanent rights 
to the tune of 2,09,526 and an area of 
4 lakh acres. I disagree with the rp-
POrt of the Ministry that certain 0"0-
pie are not coming forward to have 
pernmnent allotments or that the re-
maining allot tees are not available, be-
caUSe I know from personal knowledge 
where the hurdles are, where the 
bottlenecks are. I do have a certain 
amount of faith in the integrity of the 
Revenue Department of Punjab-there 
I do not join issue with the Minister. 
But he says that he wants to transfer 
the rights to them. But I would cer-
tainly say that the personnel of !hp. 
Central Ministry who have been deal-
ing with this problem very sympatheti-
cally should not be deprived of these 
rights. They should be allowed to 
deal with this question. When "learly 
40 per cent of the people are yet to 
be conferred permanent rights, how 
can I accept the proposition that those 
people are not available for securing 
permanent rights. 

This is, of (!ourse. besides the "e-
9Cttlement problem outside Punj9.b 
which perta;ns to 58000 displaced agri-
cultural families and 5.63 lakh acres 
at land. Out of that up till now 'lnly 
12,347 persons have been given the 
rights inVolving a small area and 46,000 
people are yet to be ,iven permanent 
rights. Still it is said that our work 
011 the western wine b over. T:un 
rather 8UI"PriRd. That is why I say 
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that the problem .till in the banda of 
the Miilistet' U sO heavy, both In the 
matter at qrieultural lands as well .. 
evacuee property, that he should 1If)t 
try te dissolve it SO soon. 

My third point is about problems 
pending disposal with 'Pakistan. t 
cUffer with the hon. Member from 
Gurdaspur when he said that the bon. 
Minister is not doing anyth.i:ng. Of 
course, he has been trying to do very 
much. Only recently we had a con-
ference about it, and I agree 
with him that there should be 
an overall solution to thla 
problem. The main point is that 
the joint stock companies whose 
claims have been verified have not 
been paid anything. I am talking of 
their assets-of course, the bank a~

counts and other things are there be-
sides. This is also a thing which 
should be given due attention. The 
joint stock companies also belonged to 
the displaced people. They have left 
properties and assets there. They are 
entitled to some compensation. If the 
hon. Minister is not in a position to 
get any compensation from Pakistan 
through negotiations, ; would certain-
ly say that this liability also should 
be taken in by the Government. I 
think the hon. Minister would be ~  

to impress upon the Finance Ministry 
that these joint stock companies 'lIsa 
arc entitled to some compensation on 
the same ratio as is given to others. 
There is no reason why they should 
be deprived of it. I hope the hon. 
Minister would try to lee that this ill 
also settled. 

My fourth point pertains to the ser-
vices. I have eot the highest appre· 
ciation for the work which the services 
have done. It would be a sad 
day indeed if they are thrown out of 
employment on the day of winding up 
of the Ministry. I am very glad, and 
I congratulate the Mini8ter, that up \ill 
now all the retrenched personnel have 
been absorbed and he is runnln, from 
door to door, from Ministry to Kim... 
try, trying to get them a~ . This 
problem should be viewed in the same 
manner .. the rehabilitation problem. 
which is • human problem. I would 
8UbmIt that the Minister Ihould Me 

that nO pel'8Oll is thrown out of em-
ployment becaUle of the clOlUl'8 of 
this Ministry and everyone is absorbed 
in acme Ministry or other. In thiJ 
conneation, I have received some com-
plaints. Here we muat remember tllat 
it is not only a question of absorption. 
There ill also the question of -,ension-
ary benefits. There are persons in the 
J4inistry who have put in service for 
the last 13 years, who have put their 
heart and soul into it, who have con-
tributed their sweat and brow to the 
serviCe of this Ministry. If they are 
not made permanent and if the pcn-
sionary benefits are not given to them, 
it would be the most tragic thing In-
deed. Even the Pay Commission 
have reoommended that nobody should 
remain temporary or quasi-permanent 
after he has put in a certain number 
of years. 

14 hn. 

Mr. Deputy-Speaker: The hon. 
Member should conclude now. 

Shri AJlt Slngb Sarbadl: I requeJt 
you to give me another ftve minutes. 
So, my submission In ,this connectian 
is that something should be done for 
these people. 

Then I come to the dL'lplaced public 
imrtitutions. I am very glad to know 
from the figures that the Ministry 
have given aid to a large number of 
institutions. I ftnd, for exarnple, that 
Punjab have been given RI. ]94 lakh!, 
Uttar Pradesh Rs. 23 lakhs and Delhi 
Rs. 27 lakhlJ. 

Cb. Banblr Slnrh (Rohtak): Ra. 3 
crore. in all. 

Sbri AJIt SIDP 8arlaadl: I coqratu-
late him on this. But I may lubmll 
to him that this is his UablMy. Be 
would agree with me that these insti-
tutions have not been fully rehabiU-
tak-d. I agree with the hon. Member 
from Gurdaspur, Professor Sharma, 
when he "Y'S that there should be • 
plan tor the future ablo. If they .... 
lett in the lurch at this time tbat 
would be the end of it. fn this con-
aec:tion. what I would submit 1a that 
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there are Muslims also who have left 
large amounts of trust property in 
Punjab. As it is trust property, it 
has not been transterred at all. I 
would submit that they should be 
given to those who are in possession 
of them in a planned manner and that 
they should be pennanently rehabili-
tated. 

There is one point more, and it re-
lates to the eastern wing. Compari-
sons are always very odious and they 
are more odious when they relate to 
sufferings. Therefore, it pains me 
extremely that the hon. Member, Shri 
Banerjee, while comparing the suffer-
ings of East Bengal refugees, said that 
the West Pakistan refugees suffered 
less. I have the highest regard and 
sympathy for the East Bengal refugees 
and their sufTe-rings. But I hope he 
will appreciate that the sufferings of 
the Wt'st Punjab refugees are not any 
the less. Immediately after the parti-
tion, they came out of West Pakistnn 
in lakhs and lakhs, leaving behind all 
their belongings, and many of them 
wen' slnughten'd in the way. Th05e 
who rt'ul'h('d India did llot have any-
thing of their own, and they had to 
sufTel' for years to reach their preSl'll t 
position. SI, I would submit that 
there should not be any comparison 
between the two, though : have the 
grea!est sympathy for the East Bengal 
refugees. 

Then, giving doles is not a happy 
thing. I can say from my personal 
experience in Punjab that we tried 
to liquidate it at the earliest possible 
moment. We did not allow it to con-
tinue for more than a year and a half. 
W. had no camps after a short time. 
Spending RI. 48 crores OIl doles is the 
biggeSt mistake that the Ministry hu 
made. 

Mr. DepatJ-S ..... : H. shoul. 
conclude now. 

Sbrl Ajlt 8IaP 8artIa4l: I requ.-
you to rive me two minutes. 

Mr. DefiIU7.S,.. .. : Tbo. w. 
alnut. have al ~ ezp1ftd. 

81u1 U& SlDrh Sarba4l: ComIni 
to Dandakaranya, ID1' submission • 
that it is a national project, accordinl 
to the polley laid down by the Mini&-
try itself. It was started in a big way 
lOme yean back. Its chiet function 
would be to rehabilitate the displaced 
persons ot East Pakistan. For this 
purpose, the first priority would be 
Ii .... n to the East Bengal displaced 
llersons who are at present in camps 
in West Bengal. That is the basic 
policy. But we now flnd trom the 
figures that since October 1960 the 
total number ot displaced persons that 
should have been sent from Camps in 
West Bengal should have been 5,400, 
whereas the number that has gone 
there is only 469. This shows that the 
response from West Bengal is very 
poor. When I put a question on this 
subject I was told that a large amount 
of money was invested on this PrJ-
ject and many tractors are now lying 
idle. Since it is a national project, it 
should be treated as a nationJ.1 project 
and if East Bengal refugees are not 
willing to go there, the refugees from 
other States are ready and willing to 
go there and reclainl the land. 

Mr. Deputy_Speaker: The hon. 
Member may resume his seat. We 
would not like him to go there. 
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~ ~ t f. trtrAT-f it t ~ 

;r(t '" fiiA it; $Om " ~  ~ ~o  ~ 
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Mr. Depaty Speaker: There aft 
nineteen cut motions relating to the 
Demands under the Ministry of 
Rehabilitation which have beeA 
selected by hon. members to ·be mov· 
ed. They may ,be moved provldecl. 
they are otherwise in order. 

Need for more publicitll of tM pro. 
(1re" of Dandaka7'4nlla Clm.ongst Uw 
f'efugee. of West Bengal 

Sbrl AarobiD40 G ..... :  I be, • 
move: 

''That the Demand under the 
head Ministry of Rehabilitation be 
reduced by RI. 100." (l.s) 

Nftd to .tart the .erleultural ~". 
tion in Dandalc4ranllCl 

Sbrl Aarobbad8 mao.I: I bel til)-
move: 

'-rhat the Demand under the 
head Ministry of Rehabilitation be 
reduced by RI. 100." ca4) 

Need for mqui", as to propeP 
f'ehabiHtation of ~U l  •• ent to U.P. 

Shrl Aaroltla4o GhoIal: I be, to. 
move: 

"That the Demand under the 
head Ministry ot Rehabilitation be 
reduced by RI. 100." call) 

Need to rehabilitate reftt.gee. of W'" 
Betlglll 'n industTie. 

ShrI AaroblD4o GIu8I: I be, to 
move: 

'That the Demand under the 
head Ministry of Rehabilitation be 
reduced by RI. 100." (146) 

Sbrl Aaroblado G ..... :  I be&' to 
JDOVe: 

'-rhat th. Demand under thAJ 
head Ministry ot Rehabilitation be 
reduced by RII. 100." (147) 
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Ii eed to inspect the amall fndustriee 
naned btl refugnl in Wen Bengal 

Shrl Auroltbulo GhoaI: I beg to 
JDOve: 

"That the Demand under the 
head Ministry of Rehabilitation be 
reduced by Rs. 100." (148) 

11 eed to guide and render help to 
7'efugeeB of Wen Bengal to develop 
the sma.ll industrie. 

Shri Auroblodo Ghosal: I beg to 
JIlove: 

"That the Demand under the 
head Ministry of Rehabilitation be 
reduced by Rs. 100." (149) 

Need to absorb the retrenched em-
ployees of the Ministry 01 Reha.biti-
tatton 

$hrl AuroblDclo Ghosal: I beg to 
move: 

"That the Demand under the 
head Ministry of Rehabilitation be 
reduced by Rs. 100." (150) . 

Need to continue the Ministry of 
Re1labilitation tm aLt the Camps are 
closed 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
head Ministry of Rehabilitation be 
reduced by Rs. 100." (151) 

Failure to provide alternate empl.o1l-
ment to retrenched employees 01 
the MinistT1l 

Shri Vajpayee: I beg to move: 

"That the Demand under the 
hend Ministry of Rehabilitation be 
rl'dured by Rs. 100." (1466) 

Nel'd to appoint a non-official com-
mitte(> to enquire into the rehabili-
tation affairs of the States concerned 

Shri Aurobln.do GhoeaJ: I beg to 
move: 

''That the Demand under the 
head Expenditure on Displaeed 

Persons and Minorities be reduced 
by Rs. 100." (152) 

Need to revise policv in regard to the 
charging of lGnd price from. the dtB-
placed persons who have constn&eted 
houses on na.zul land in Multan' 
Dhanda, Pahargan;, Delhi 

Shrl VaJpayee: I beg to move: 

''That the Demand under the 
head Expenditure on Displaced 
Persons and Minorities ,be reduced 
by Rs. 100." (1467) 

ALlotment 01 shops constructed in 
various Government employeea' 
coLonies 

Sbrl VaJpayee: I beg to move: 

"That the Demand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Rs. 100." (1468) 

Failure to settle displaced perSON 
living in the Kingswall Camp since 
1947 

8hri Vajpa1ee: I beg to move: 

"That the Demand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Rs. 100." (1469) 

Failure to provide houses on a no lou 
profit basis to displaced persons Liv-
ing in the Purana Qi14 

Sbrl Vajpa7ee: I beg to move: 

''That the Demand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Rs. 100." (1470) 

Failure to register clai .~ of disp14ced 
persons from Pak-occupied territOf'lf 
of Jammu and Kashmir 

Shri Vajpa7ee: I bt>g to move: 

''That the l)('mand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Rs. 100." (1471) 
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Need to provide adequate relief to 
,.efugeu from P4k-oceupied terri-
to"" of Jammu aftd Kcuhmtr 
Sbri Vajparee: I beg to move: 

UThat the Demand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Rs. 100." (1472) 

... 
"anure to 6ettle EtUt P4kWaft dil-

p£aced pet'6om 

Bbri Vajparee: I beg to mova: 

"That the Demand under the 
head Expenditure on Displaced 
Persons and Minorities be reduced 
by Re. 100." (1473) 

Failure of the Rehabilitation 1001£6-
tries Corporation in implemenhtag 
schemes undertaken. 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
"head Capital Outlay of the Minis-
try of Rehabilitation be reduced 
by Rs. 100." (153) 

Mr. Deputy Speaker: The cut 
motions are before the House. 

Shri AaroblDdo Ghoaal (Uluberia): 
Mr. Deputy-Speaker, Sir, it is unfor-
tunate for the people of West Bengal 
that while one refugee problem still 
remains to be solved, another refugee 
problem has been dumped on them 
and another is in the offing i.e., the 
Berubari refugee problem. 

I want to know from the hon. 
Minister as to who Is responsible for 
the rehabilitation of the Assam 
refugees. Is it the Rehabilitation 
Minister, or the hon. the Prime 
Minister, or the A!!sam Gov-
ernment, or the West Bengal 
Government, or the non-otftclal 
emissary, Mr. ~ok  Sen? We are 
unable to roam abollt In search of the 
real pE"rson for glv!ng help for the 
l'.a..biUtation of .. ADam refu ..... 

Sir, first of all, it is my readin, that 
the Assam Government even nOW i. 
not very much willi!)i to accept the 
Ben,ali refugees. There are some 
reasons which haVe convinced me of 
this. There was a dispute as to the 
number Of refugees which the Assam 
Government, would take. I do not 
know whether this dispute has been 
resolved, and what the latest position 
il. Secondly. Sir, the procedure to be 
followed is dilatory and cumbroUi. 
There is the procedure of screening. 
I have received sheafs of screening 
papers, where persons who have not 
received any loans are shown as hav-
ing received loans on the basis of 
which notices are being served on 
them. I wish to refer to only two 
such cases, for want of time. One ia 
the case of Shrl Niranjan Brahmachari 
and the other 111 the case of Shri 
Subhashini Bala Basu. What is the 
use of this screenmg? Persons who 
have not received a single farthin, 
are shown as having received loana. 
'.rhere is no machinery to which these 
complaints can be lodged. This sort 
ot screening is very defecUve. 

Sir, my next pOint is that the Assam 
refugee!! are given RI. 200 as grants 
in the beginning. This was stated by 
the hon. Minister even day before 
yesterday in reply to a u ~tio . But 
I can show hIm about Mty letters 
written by ~~. l  refugd's, wherein 
they say that they have not received 
a single farthing eVC'n after going back 
to Assam. They arc given only one 
seer of rhiru, one poa of gur and one 
rupee per day. This ~ given when 
the notice III serv('d and A_itlllm 
refugeC'1l have to go to their locality 
with thl' help of thnt. After g011l1{ 
therl' they are ~ cct.t  10 be given 
Rs. 200.. But most o( the Ul ~~ 

a/',er gaing  back to s~a  have rl'-
cei\'('d n"th:ng. Thill flort of advertis-
ing that Rs. 200 has been given to 
them and that still they arc not going, 
is no good. 

Regard!n, the loans which are 
beIng granted, they are being given 1n 
driblets with the result that they can-
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not be utilised for rehabilitation pur-
poses. I can mention the names of 
seventeen refugees who though they 
were 'Sanctioned as much as Rs. 1,000 
to Rs. 12,000 in fact received only 
Rs. 200 to Rs. 500. Five or six 
months have now passed and they 
have written so many applications to 
the different Ministries that it is ditIl-
cult even to locate them. Nobody hal 
cared to reply to these letters, not to 
speak of giving these loans. It is t ~ 

sort of refugee rehabilitation which is 
going on in Assam. There has been 
great bungling as a result of which 
the Assam refugees are suifering to a 
great extent. 

I would not like to refer to Goresh-
war Bazaar. Goreshwar Bazaar was 
mainly populated by the Bengalee 
shop-keeper:;. After the people left 
Goreshwar Bazaar, the lands which 
belonged to the P.W.D. were taken 
away and when after the disturbances 
the land was wanted, the Assam Gov-
ernment mformed the Rehabilitation 
Mini'stry that that land belonged to the 
Railway Ministry, The Railway Minis-
try was asked by the Prime Minister 
himsplf I am told, and the Railway 
Minist<'r has replied that they have no 
land and it bl'Jongs to the Assam Gov-, 
ernment. The whole land which be-
longs to the Assam Government, on 
which allout four hundred shops of 
BC'n[::1 iL't' refugees were situated, has 
not been given to them and they are 
not being rehabilitated for that reason 
in that area. 

Another point I would like to sub-
mit is that of late force is beiDl 
applied on the Assam refugees for 
leaving their camps. I would in this 
connt'Ction request the Rehabilitation 
Ministry to take the cooperation of 
thE' Assam Refugee associations. The 
refugf'es want to go; they do not wan' 
to rem:lin in camps. But there is no 
sense of s('curity, and if Government 
can f'nthuse them and give that sense 
Of security they are certainly a«ree-
able to go Immediately; because, they 
are not really very much fond of 

these worst type of camps in which 
they are livinl· 

Regarding doles I would request the 
hon. Minister to see that so 10111 u 
proper screening is made and they are 
liven proper help. Then at leut 
Re. 200 should be given to them after 
they go back, and unless that is done 
there is nO question of serving a noUce 
On them and stopping the dole or re-
ducing that dole in the camps. 

As regards their going back, I would 
request the hon. Minister even today 
to enquire whether it is not a fact that 
about seven or ten families who left 
for Assam on the notice of the Wea. 
Bengal Government are stJll livinl 
outside the Gauhati station, beeauae 
after their return they have not been 
given any rehabilitation grant by the 
Assam Government. 

I would like to refer to another 
point regarding the rehabilitation of 
East Bengal refugees. Now we come 
to know that a large number of 
refugee families are being taken to 
U.P. In U.P., I\8turally. the refugee 
population is concentrated in the two 
districts Of Naini Tal and Pilibhit. 
There are a lot of complaints from 
these refugee colonies. The main 
complaint is that after the refugees 
are sent to these places they have to 
wait for eight or nine months tor 
rehabilitation. If the Dandakaranya 
project is prepared to receive these 
persons, why 'Should so many refugee 
families be sent to U.P. where there 
are a lot of complaints? I think the 
hon. Minister should divert these 
refugees to Dandakaranya. 

And lastly I would make uu. 
request to the hon. Minister, becauae 
he has a wonderfUl knack of shiftin, 
the responsibility from his own 
shoulders to the shoulders of other. 
who are not accountable to us; that 
is the only reason for which be w 
shifting these things to the States and 
other departments ao that none may 
be accountable to u.s in re,ard to 
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the problems of rehabilitation. I 
would therefore request the hon. 
Minister to help us, and I can live 
him an assurance that I can take 
i t ~ per cent of the Assam refugees 
to their places if he gives this assur-
ance about their rehabilitation In 
Assam and stands security for them. 

Mr. Deputy-Spea.ker: Shri Bimal 
Ghose. Five minutes. 

Shrt Bimal Ghase: I will 1lnJsh 
within five or six minutes. 

Shri Mehr Chand Khanna: Sir, he 
might speak while sitting; he is not 
well. 

Mr. Deputy-Speaker: Yes, he can 
sit down and speak. 

Shri BIma) Ghase: Thank you, Sir, 
it is not necessary. I will briefly 
refer to two or three points. A serious 
defect of the Rehabilitation Ministry 
or the approach Of the Government to 
this problem of refugee rehabilitation 
appears to me to be this, that for 
lome time now the emphasis 1s on 
WInding up the Department, not on 
the problem of rehabilitating refugee!!. 
I will not say that this Department 
should be a permanent one. But let 
thP Department !lay that the c u ~ 

will be rehabilitated and as Boon as 
their rehabilitation is completed the 
Department will go out of existence. 
Then nobody will be sorry, and I am 
lure the hon. Member will be in 
pOSItion somewhere else. So I would 
request the hon. Minister, as many of 
my friends have said, not to commlt 
Hara-kiri himself. 

The second point is that before the 
refugee rehabilitation problem 111 eom-
pleted, he should also consider the 
question of compenaation to the J:ut 
Bengal refugees. I am lOrry that m1 
hon. friend Shri Ajit Singh Sarbd 
Ie not heTe. He made a comparlllaD 
between East Bengal refu,eee and 
West PUJ.tan refupes. I would not 
have made that comparilOll. Both 
have suft'ered and both should eel 
compensation. Whoeover eets a feW 
-'pees more, It ia immaterial to me. 
..Jt t ~ problem rematru that while 

in West Pakistan there was this com-
pensation which the refugees obtaIn-
eel, in East Pakistan, on account of • 
friction, the refu,ee9 have not 10' 
that. Somethin, should be done Ul 
this respect. 

Associated with this question is the 
rehabilitation of the employees in the 
Rehabilitation Department. When the 
Department is iomg out of existence, 
what is going to happen to them? 
The employees of the Rehabililation 
Department are very much worried 
about their future. And I would like 
the hon. Minister to assure us that 
their future will also be looked after. 

The third point is about Dandaka-
ranya. I would ask the hon. Minis-
ter to be a little patient. The reason 
why the refugees have refused to go 
latterly has been this. We han also 
told the hon. Minister earlier that the 
first refugees who had gone therc did 
not have a very happy ('xpprif'ncc. and 
it is the first batch of refug('cs who 
carried tales about Dalldakaranya. I 
am SUff', now that the cOllditions have 
Improved and this fact gets known, the 
Bengali refugees will also be goin,. 
Therefore I would like him to be a 
tittle o ~ patient and iive some more 
time. And l)('tol'l.' he accepts lIugges-
tions that others should go, he should 
consider the suggestion ot my hon. 
friend Shri A. C. Guha that the par-
tially rehabilitated refuiees should b. 
liven an opportunity, not up to only 
10 per cent, bUL to the extent that !.be 
partially ~ ilitat  refugees want 
to ,0. 
Lastly, the Aaam refu,ee problem 

baa been referred to by my hon. 
friend Shrl Aurobindo GhOUl and I 
do not want to dilate on it. I would 
1~ to know if the Berubari refugl!4M 
have also been entrusted to the hOlL 
Klniater'. ure and, if 10, what he 
is doin, in that relard. 

Shri II. Chaad .... _: SW, 
fourteen ,.ean .,0 thia J,IlnDtry ..,.. 
ereated In the wake ~ parUUma. 
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About ninety lakhs displaced persons 
left West Pantan and East Pakistan 
and came over to India. About forty-
eight lakhs came from West Pakistan 
and about forty-two lakhil from East 
Pa.kistan. During all these years we 
have passed through many stages, the 
stage of relief, then rehabilitation, 
and, in the case of displaced persona 
from West Pakistan, also compensa-
tion. About Rs. 400 crores from our 
own national revenues-we have not 
receIved a penny's aid from any other 
country or any world organisation-
have been spent on the relief and 
rehabilitation of displaced persons. 
And in the case of the westerh region, 
compensation a's far as urban evacuee 
property is concerned has been given 
to the tune of about Rs. 150 crores. 
This is made up of cash, allotment of 
houses and adjustment of public 
dues. Over and above that, we have 
allotted nearly 25 lakhs 'Standard 
acres of land and about a iakh rural 
houses. At a rough estimate the value 
of these lands and houses may be in 
the v <:inity of about another Rs. 100 
crores to Rs. 120 crores. 

So, Sir, you will sec that large sums 
of money have been spent on the 
relief and rehabilit:ttion and for a 
.ection of the population even in the 
payment of compensation We have 
to see, after all these years, whether 
the particular purpose for which this 
Ministry was set up, namely to deal 
with the human problem of these 
unfortunate people who had to be 
taken out of their roots, from their 
hearths and homes, the lands of their 
forefathers, whether that problem has 
resolved and, if so, what remains to 
be resolved and whether for the resi-
duary problem that there is today, the 
apeclal Ministry that was created four-
tf't"rl years ago should continue or nol 
That is thp problem or that is the 
question which has been posed to me 
by practically every hon. Member. 
What was the problem? To what 
extent has it been resolved, and what 
remains to be resolved? For the 
residuary problem, do we still need • 
!lpeCialised Ministry? I shall try and 

answer as fully as I can, these c iU~ 

ciams or these kind of observations, 
because I could see that as tar as the 
Ministry is concerned, as far as the 
officers are concerned, including the 
Minister himself, there has been all 
round appreciation of the work that 
we have done. There was a time 
when I was being accused of saying 
'We shall see that this Ministry never 
comes to an end'. But nobody is 
accusing us; today, the advice that has 
been given to me by every friend. 
whether from this side of the House 
or from the other side of the House 
is that I should not indulge in my 
suicide, in my hara-kiri, in my politi-
cal dehabilitation, and that I should 
go slow. I appreciate all those kind 
sentiments. 

I shall first take up the eastern 
region, c~us  for the last six years 
Or so, I have spent a major part of 
my time there. As I have just told 
you, thel'c are aboul 42 lakhs displac-
ed persons in the eastern region; of 
them about 32 lakhs are in West 
Bengal and the remaInIng, namely 
about ten lakhs are in ASsam, Tripura, 
Bihar and Orissa. As far as these 
four States are concerned-I am leav-
ing out West Bengal-we have al-
ready given assistance to about 
1,85,000 families in these four States. 
involving an expenditure of Rs. 61) 

crores. Now, the Rehabilitation De-
partments in all the four States that 
I have just mentioned have already 
been closed. but before the Depart-
ments were closed I took care to see 
firstly that the State Governments 
were consulted, and secondly to find 
out what the residuary problem in 
those States was. The residuary pro-
blem was discussed with sympathy 
and consideration. I feel-and that 
has been my feeling for a very long 
time-that if my Government can 
give me Rs. 400 crores to spend on 
the relief and rehabilitation of dis-
placed persons, I can certainTy go to 
the Government and to my colleagu.-
and ask for a few crores of rupees 
more. I would not myself like that 
this problem which h.. been  tackled 
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all these years and on which such 
hu.p finances or such huge amounts 
of money have been spent, should, in 
the fag end of the life of this Minis-
try, be stinted or dwarfed or not pro-
perly attended to for want of a few 
more crores of rupees. 

So the residuary problem was fully 
i~ss  with the State Governments 
and whatever provision was required 
for meeting the residuary problem in 
those States has already been agreed 
to and provided for. Now, that 
would leave the problem of West 
Bengal. 

As far as the problem of West 
Bengal is concerned, up till now, we 
have given rehabilitation assistance to 
455000 families. This is an addition 
~ the 1,85,000 familil's that I have 
just mentioned in those four States, 
and t~  expenditure comes to about 
Rs. 13G crores. 

The problem of Bengal, as has been 
rightly remarked by the gentleman 
who opened the debate and by my 
friend who followed him .... 

Shri Muhammed Elias (Howrah): 
The one is a gentleman and the other 
is a friend? Is it because he belongs 
to the Opposition? , 
Mr. Deputy-Speaker: The objection 
is that all are hon. Members here, no 
friends and no gentlemen. 

Sbri Mebr Chand Khanna: No 
.gentlemen? I am very sorry. I 
apologise. 

Mr. Deputy-Speaker: All Members 
here are to be addressed as hon. 
Members, and no distinction is to be 
made. 

Shrt Mehr CbaDd Khanna: They are 
not to be called gentlemen! Vf!rY 
wen. I ahaU leave it at that. 

The hon. Member Shri Prabhat ltar 
who initiated the debate and wu 
followed by Sbri A. C. Gulla made 
two pointed obeervatioDS. One w .. ID 
relation to tbe campers, and the other 

wu in relation to the partially reba ... 
bilitated families within the State of 
West Bengal. 

As far as the campers are concern-· 
ed, today I have been accused, and I 
think I have been accused once be-
fore also, that I have allowed theM' 
unfortunate people to live in campa 
for a very long periOd and that pro-
per action has not been taken 
in the matter either to r.e-
habilitate them or to disperse them I 
from the camps. I plead guilty to . 
the charge, and I plead guilty to the 
charge on this account namely that 
these unfortunate people who came-
from East Pakistan came in a tatter-
ed and shattered condition. I saw 
them with my own eyes at some of 
the border stations. As many as 
10,25,000 persons out of 42 lakhs per-
sons had to be taken inside the camps. 

When I took over this Ministry 
about six years ago, the number of 
campers then was round about 30,000 
to 40,000. You would sec, Sir, that it 
has been a question of clearint thet 
camps and filling them. We keep on 
clearing the camps and rehabllltaUng 
the persons, but Pakist/in kept on 
sending more peop)!) out ot East 
Pakistan, and again tilTing my camp':!. 
I went to Bengal or to Calcutta with 
great hopes, but soon after my arrival, 
my friend from Pakistan-about 
which reference has been mad(' by 
Shri D. C. Sharma alreadY-8cnt out 
within two years, namely 1955 and 
1956 as many as six lakhs of persons. 
Of them, over 50 per cent., nearly 53 
per cent., found admissions in camps. 
The result was that my camp popula-
tion which was about 30,000 to 40,000. 
only at that time immediately rose to 
about 36 lakhs. Now, it can b<-!laid 
that perhaps proper measures have 
not been taken in the matter of their 
rehabilitation, that we have been soft 
with the State Governments, tlut 
pet'lhaps we have not exerci.Jed the 
Ame amount Of control over the ea-
~ Us ts  as we ahould have clone. 
In fact, OW' Estimates CommlUee baa 
talked about it and Aid that our n.-
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ponsibility does not finish with the 
NnCtion ot a scheme or the sanction 
of a loan only but we have to see 
Ithat that Scheme is fully implemented. 
Weare taking that action, and are 
cioing all that is humanly possible. 
But 3, lakbs persons had to be ad-
mitted in camps. Today, the number 
is only about 80,000. Even during 
this year, I mean 1960-61, 45,000 per-
sons have lett the camps. 

Last year, unfortunately, the Danda-
karanya scheme was discussed whe-
ther in Bengal or in this House in 
such a way that-I do not minimise 
my shortcomings; nor do I minimise 
my misfortunes-the result was that 
this scheme started with a very bad 
start. Till then, refugees were going 
to Dandakaranya in very large num-
bers, but, suddenly about this time 
last year, it was decided that till cer-
tain conditions were fulfilled in 
Dandakaranya, no refugees should go 
there. What I did was that I invited 
the Chid Minister of West Bengal 
along with his colleagues, I invited a 
large number of members of the West 
Bengal Assembly representing each 
group plus a large number of editors 
of newspapt'rs, both from West 
Bengal and from Delhi, to go to 
Dandakaranya and see things for 
themselves. It was stated that it is a 
good scheme and it has great poten-
tialities. The requests made by the 
Government of West Bengal were (1) 
that their Chief Secretary, like the 
Chief Secretaries of Madhya Pradesh 
and Orissa, should be associated with 
the project, (2) that there should be a 
whole-time Chairman, and (3) that 
the project should be given a sub-
stantial amount ot autonomy. All 
the three proposall were accepted. 
Even then, we foUll(l that the refugeee 
were not movinr to Dandakaranya. 
It was IU6gested in the meeting of the 
-Chief Ministers of the three State., 
West Bengal, Madhya Pradesh and 
·Orissa, over whkh I pre.ided in Delhi 
in September, that the voluntal'1 
system lIhould be tried. I Aid, know-
iDa from my put ezperience, that It 
wal not .oine to bear 8DJ fruit, but 

I should not object to it. Nothing 
happened, Sir. Then it was suggested 
that we should organise a 'Danda-
karanya Week' and in that 'Danda-
karanya Week', there should be 
lectures and we should tell the people 
what facilities they are goin, to ,et 
in Dandakaranya. 

Shrl S. M. Banerjee: By whom! 

Shrl Mebr Chand Khanna: The 
Chairman should go there and explain 
to the people, the Chief Administra-
tor should go and the Rehabilitation 
Minister of West Bengal would go. 
That was done and tried for full one 
week. Result again-nil. 

Then a meeting was held between 
me and the Chief Minister of West 
Bengal in early December. On one 
side we bave already spent about 
Rs. '10 crores on the implementation 
of the Dandakaranya scheme. ex-
penditure to the extent of Rs. 15 
crores has alr('ady been accepted and 
my budget tur this year is Rs. 7 
crores. On the other, during the 
whole of 1960-61, though we have 
been spending in Dandakaranya at 
the rkte of .~. 2 lakhs a day, I have 
also been spending .~. 1 lakh a day 
on the maintenance of camps in West 
Bengal; our expenditure on camps in 
West Bengal-we have no camps in 
any other State in India-last year 
was RI. 3: 15 crores; I asked the Chief 
Minister and RehabHitation Minister 
of West Bengal as to what we are to 
do under the circumstances. It I am 
going to develop the Dandakaranya 
project, if I am ,oing to ha\lje a bi, 
orpnisation there, what is the pur-
pose therefor? It has cost us any-
~ between RI. 7()....-8() laiba a 
year. I haVe purchased reclamation 
machinel'1 to the value of Ra. 41 
CI"Oree. Foreicn euhanp to the 
ulent of Be. 2i eroree h .. been utiu.. 
eel in the purchase of that machinery. 
'!'be number of ltornatsu tracton that 
We purchued in lINlt was 58. The 
number of Komatsu tractor. for 
which orden were placed 1ut yMr .. 
.,1. The Dumber of Caterplllar tnIO-
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ton I have bought from America and 
put in Dandakaranya is another 45. 
And on top of it, we have got the old 
cro tractors. We are going ahead 
with the development programme. 
Thousands of acres of land have al-
ready been reclaimed; others are in 
the process of reclamation. Villages 
after villages have been set up. 

But, Sir, I had to ask the Chief 
l41nister of West Bengal: what are we 
to do under the circumstances? This 
voluntary system does not seem to 
carry any weight with my friends in 
camps in West Bengal. I do not 
want to go into this aspect, whether 
it is a vested interest Or a political 
interest. I am not concerned with 
that. I am only concerned with this 
aspect of the matter as to whether the 
Dandakaranyn scheme is going to ~uc
ceed or going to fail. Last vear I 
was on the mat for it. There has not 
been even a little criticism of the 
Dandakaranya scheme this time. I 
am glad, and I am grateful to the 
House for it. 

So a decision was taken that this 
could brook no further delay and 
notices shall have to be issued to the 
campers. This decision has been 
taken with the full concurrence and 
unanimity of support of .the Govern-
ment of West Bengal. We started 
issuing notices from January 1961. 
During the last three months, notices 
have been issued to about 5,000 
families. 

8brl AJit 8iDJb SarbadJ: Reports 
speak of 1700 only. 

8bri Mebr ChaDd Khann.: In the 
laitial stage, the number was 1,700. 
During the months of February and 
March, notices have been iasued to 
another 3,000 or 3,500 families. 

8bri AJIt 8lacb 8arIaa4I: What wu 
the period of the notice? 

8IIrt Melar Cbaad D .... : I am 
c:omiDi to that. 

It has been acreed tIuIt durin, tIhls 
month notices shall be iuued to an-

7'1 (Ai) L$-T. 

other 2,000 families, exclucliDl the 
1,000 families who are to go to U.P. 

I mipt just say a word about UJ'. 
Rehabilitation in U.P. hal been of the 
highest order. Up till now, there baa 
been a tremendous demand upon me-, 
and in this case I believe my hon. 
friend, Shri S. M. Banerjee, will also 
agree with me .... 

8brl 8. M. BaDerJee: I agree. 

8brl Mebr Chand Kb.Dn.: .... that 
the refugees from East Bengal do not 
wish to go to Dandakaranya and wish 
to go to U.P. 

An Bon. Member: Let him refer to 
him as hon. Member Shri Banerjee. 

Sbrl Mehr Chand KblUUla: Yes, my 
han. friend from Kanpur. 

We agree generally outside the 
House if not inside the House, but 
this time he will agree with me in-
side the House also. 

Shrl S. M. BaDerJee: Sometimes we 
do agree inside the House also. 

8hrl Mehr ChaDd Khanna: It has 
been decided that notices to 8,000 
families shall be issued till the end of 
April 1961. The total number of 
agriculturist families in camps in Welt 
Bengal is 16,000. So by the end of 
this month, notices would have been 
issued to 50 per cent. of the families. 
From the lst of May onwards, noticci 
shall be issued to 1,000 families every 
month, meaning thereby that the pro-
cess of the issue of notices .hall be 
completed by the 31st December 1961. 

When I was co .i~ to Deihl only 
a few day. ago, I law my friend, 
8hri ProtuUa Sen, and told him that 
8eDerally queltlons are .. ked in Par-
liament at the t1me of the discussion 
of the Demands of my Minlstry and 
I am ~ . to be uked a pointed 
quelt1on: 'Is the hlstory ,oirle to re.-
peat ttself?' "rbl. Orne, do We mean 
to be ftnn in the luue of theR notices 
and the dilpenal of these families 
from cunpa who ref\ue to 10 to 
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a a~~ a or U.P.?' He said: 

~ U hue m.y authority to M,. that 
we Shall deal with \he maUer Ir:mly'. 

Why are we eloin, that? For the 
simple reason that a a~ a to-: 
day t. a success· Larre ~ of 
money have been spent on a ~
karanya. I want Dandakaranya to 
succeed. I am prepared to clelr DlY 
hon. friend, Shri Ajit Singh Sarhadi, 
and some other hon. friendS here and 
say that as lon, as I am the Rehabili-
tation Minister, the first charte on me 
shall be ,the rehabilitation of campers 
from West Bengal and the ~ co  one 
will be the advancement of the in-
terests of the tribal. there. 

15 lin. 

Shrl Ajit ,SlDrh SarhAdl: I asked 
what is the period of the natke. 

Sbrl Mehr ChaDd Khanna: I am 
coming to that. Once these campers 
have been dispersed, then the ques-
tion shall arise what should be th(' 
shape and the character of this 
Dandakarailya project. I am sure, if 
it is decided that every one can be 
taken there, then perhaps the Minister 
for Rehabilitation may not be in-
charge of this project. But, I do feel 
that if the Oandakaranya project is to 
succeed, it must have man-power and 
if the man-power is to come from the 
camps in West Bengal, till that man-
power comes, We cannot implement 
the scheme properly. 

The period of notice is two mon\ha. 
Some notiees have expired and ac-
cording to the State Government, 
doles of 1500 families have al ~a  

been stopped. In spite of this deci-
sion, in spite of these notices, in spite 
of this propaganda, the response from 
the camps in West Bengal is hlJthl7 
disappointing. During the last l:lI'etI 
months I do not think more than ,.110 
to 250 families, in spite of these 
notices, have gone to DandakaranYL 

Shri AjIt Slqh Sarhadl: Have the 
doles been stopped in those cased 

~~. ~ Jt~.~  Sift ~. 
auu ~ t ~ :tloU$e. that even' P.OS$l'b' __ 
dort sl\Iill be made, ~  P ua s - ~ 
tbat is. humanly pO$sible ~aU ~ 

,Vailed ot' in aa~ ,Ule cam,pell lJl 
West aengal to go to a ~a llll. . 
and if they do not ,0, we will bo 
left with no option but to stop their 
doles. I am not ~i  any ~ 

pulsion. A friend of m,ine lo ~ 

to the Opposition party said only • 
few dayi ago in the ~l ss~lll l . 

then repeated it in his paper, that 
the ~ t $hall have to nl£et 
with dire consequences if these-
~ s are asked to go to Danda-
karanya and doles st@ped. My OWDI 
feeling in the matter 1$, :lnd I would 
like ,to tell the han. friend of i c~ 

that you are not a friend of th& 
refugees, you are not a friend of the 
displaced persons. U you want to 
make these unfortunate people-
beggars and Wile them in your Gwn 
political game, you are doing no 
service to humanity, you are doing no 
service to the displaced persons. 

Now, I shall deal with ,partially 
rehabilitated families in West Bengal. 
I am uotprepared to accept that 
their number is 20 lakhs. That 
would be a very high a ati~ 
even if it comes from Mr. Guha. 

8hrl A. C. Gulla: Out o.f 2l) lakhs 
rehabilitated, 50 or 60 per cent. wiU 
be partially rehabilitated. 

Sbri MeIlr CIlaDd Itluuuaa: Ten 
lakhs. I do concede that everyone in 
West Bengal has not been ful!y re-
habilitated. Whatever the reasons 
may be-I need not go into them-
whether it is the love of a Bcngalee 
for West Bengal, whether 11 is ~ 
fault that I am not able to incult'a!lt 
full sense of confidence in hIm. he 
has not gone outsi<le West Bengal to 
the extent that we wanted him to go. 
And the result has been !.bat in that 
State, which was partitioned unfor-
tunately on account of the creation 
of Pakistan, two-thirds of the land 
went away to Pakistan, one-third 
came to West Bengal along wilh that 
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c:aaae ~  SO lakha clisplac.ed per-
IODS· Tbere is 4 uemendoua I'lIlOuat 
of .tRin QA the laDoci and the physical 
nIf;Iurces iR West Bengal. There 11 
u¥nwloymant. There is the highut 
deJ'Witr of population. On (lne han.l I 
am told that we have failed in .. tUng 
up ot. i ~u-i.a  and my hOR. frIend 
1M. PAbbat lUr said that We have 
tailed to p,"ovide kl ~t in a 
pl'Oblem State, on the other ban4 it is 
bis Farty that goes on trumpeting 

~ a  that there is a lot at land 
available in West BeRgal. West 
&nial bas reaclled a saturation 
point. There are no landa available 
in West Bengal and if you want these 
~ tiall  rehabilitated tamilies .... 

Shrt Muhammed Elias: Have you 
ever replied to the alternative pro-
posal which hu been given by !.he 
West Bengal Opposition members and; 
which wal alia placed before this 
House several times? The alterna-
tive proposal was to reclaim land in 
South Bengal by which thousands and 
lakhs 01 refugees can be rehabilitated 
there. You have never ~ li  to 
all those points. 

liart MelU' Cband Kba.ua: I am 
very thankful to my han. friend 1I4r. 
Elias for kindly reminding me about 
those things. But, I do not propose 
to deal with them. I am only saying 
that the problem of the partially re-
habilitated people mwt be tackled. 
For this what we have done is that 
we told the West Bengal Government, 
"Will you please assess your problem 
and let us have the detaIls?" Only 
about one and a half months ago-I 
think, I am correc"-a meeting was 
held at the level of the Secrptaries 
where the residuary problem of the 
Government of West Bengal was dis-
cussed. We are asking for a little 
more information and atter the in-
formation is received, I propose to 
discuss the problem of the partially 
rehabilitated families in West Bengal 
with the Chief i i.~t  and the Re-
habilitation Minister of Welt Ben.al 
themselves. I want to go to them be-
cause if I have to prove my b0ft4 fIdu 
to this House. if I have to assu ~ you 

that thIt res4:luaq JUWlfam 14 ~.  $0 
Pe tackled in an ta ~ ~J  J»r 
the State Po ~ of WQt 
Bengal-there should be no dtfftculty 
in Ute Bow of fuNs ~ ~ epml-
Jl8ijQ1a of &!be ac ~  ~t be 
accuse4, 01. cQIIlQaitina ~ *" 
~t . So, I wish to U ~  the HQ\I" 
that in the next o~ Qf twp I 
woulG be in a position to ~U .. tbe 
residuary problem in West BeQPI 
afier consultation at the highest level 
in West Benpl, that i, tale Chief 
MU»lter ()f West Beq,pl. What t"e 
amount it .01na to be. It I. vel'7 clial-
cult """ rae te say. But,. rou.h 
idea wt haa been lIven to lIle J8 \bat 
it mitht be la Wle i.oi~ . ot .a.ut 
Rs. 60 to 50 Crm'8I. I haw &QJd pou, 
Sir, ancl 1 10 on repeatiQJ \bat &he 
matter of the partially rehabilitated 
families in Welt Bengal Ih.ll be 
fully and properly examined. 

Shr1 Prabba& Kar: What about In-
dustries'( 

Sbrt Mebr ChaDd KIwuta: M far al 
industnes are ooncemed, I would 
give you the t\gUTeS ill brief. I 
would conftne myself to West BE-n,al 
because my han. friend, Mr. Prabhat 
!Car, conveniently il110red the other 
four State8. "n1e number oJ medium 
and cottage industries, set up by the 
Ministry, by the State Government Clr 
West Bengal and the Rehabilitation 
Industries Corporation is round about 
80, involving an expenditure of about 
Rs. 5.88 crorel, and they Jlnould pro-
vide employment to about 20,000 
persona. 

As far as employment Is concerned, 
employment is being given throul1'l 
two specific sources: one Is t ou~ 

the Employment Exchange and the 
figure is round about M,OOO; the 
other is through training. We have 
tralned nearly 40,000 persons up tm 
now. 

Shrt Prabbat Kar: How many of 
the people trained in your traininl 
centres hive been employed? 
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Sbri Mehr Chand KbnDa: I could 
not give you the number; but 40,000 
· .persons have· been trained and it baa 
· COlt us crores ot rupees. 

..... 1 Prabbat Ear: We have never 
complained about the expenditure on 
· the part ot Government. That is not 
the point. The point is, exactly how 
many persons have been really 
rehabilitated by providing employ-
mentT 

Shrl Mehr Chand Khanna: If you 
ask me whether I have a tollow-up 
organisation to see it Shri Prabhat 
Kar after receiving training had been 
placed in life, I am sorry to say I 
have no follow_up organisation. But 
my duty is to provide the avenues of 
training and that has been done. 

Shrl P. N. Singh (Chandauli): To 
see that they get employment is not 
your job! 

Shrl Mehr Chand Khanna: My duty 
is to see that they get their stipends. 
My duty is to see that thesp training 
centres and production centres ar!' 
fully equipped. If you ask me, 'Is it 
not part of your duty to have a follow-
up organisation'? I would say, 'Yes'. 
But I may tell the House that I have 
to deal with 90 lakhs of displaced 
persons. Perhaps thc population of 
the whole of the continent of 
Australia is much less than that of 
the refugee population with which 
this country was faced. 

Now, another charge was levelled 
at my door by the first speaker. I 
am very hard pressed for time that 
I am issuing certificates. I am bein, 
most unkind to the displaced persons, 
though he read it and did say that 
the instructions were that each case 
should be considered on merits. I 
would be the last person to say that 
the displaced persons who have been 
rehabilitated should be again dehabili-
tated. That is not my intention. But, 
I have also to see that those personl 
who have received loans, if they are 
In a position to pay, must also pay. 
The sugestion of my friend, Shri 

I Guha, is a very very good one. Remit loans to the extent of Rs. 3,500 each. 
I wish he had got that idea when he 
was the . Finance Minister himself. 
Anyhow it is better to be wiser after 

'

the event. That will solve my pro.. 
·blem completely and I would not get 
all 'the bouquets and flowers 'that I 
\sm getting in West Bengal or Rajas-

~ than or elsewhere. Once these loans 
are wiped off, I can assure you that 
even the opposition parties would 
take me out in a procession in the 
streets of Bengal. I have no doubt 
about it. But, I have to take the loans 
as loans and grants as grants. I would 
like to tell the House .... 

Shri Prabhat Kar: Why don't you 
create such a situation? 

Mr. Deputy-Speaker: When he is to 
be taken out in a procession? 

Shri Prabhat Kar: By the o ~sl  

tion parties. 

Shri Mehr Chand Khanna: I am 
planning for Nigambodth Ghat. 

The total advance is Rs. 54 crores. 

Mr. Deputy-Speaker: He has so 
many rescuers; he should not think 
of going that side. 

:, Shri Mehr Chand Khanna: From 
the total of Rs. 53.5 crores advanced 
In the shape of loans in West Bengal, 
the loan that has fallen due is Rs. 25.02 
crores. Only Rs. 25 crores or half the 
loan has fallen due. But, what has been 
the realisation? Rs. 1.22 crores; one-

~ twenty_fifth part of Rs. 25 crores or 
about 4 per cent. That has been the 
: total realisation in the whole State ot 

"

West Bengal. And, in this, there are 
: loans from the Rehabilitation Indus-
tries Corporation; and therf' is a loan 
. of about a crore of rupees that haa 
i'been given to the Transport organlaa-
: tion of West Bengal, a part of which 
has already been paid. Then, there 
; may be certain recoveries from the 
. industrialists. I do not know, out of 
i this total of RI. 1 crore, how much 
has been realised from the displaced 
persons in West Bengal who have heeD 
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helped to the extent of Rs. 130 CI"Ores 
and wh08e number is '.55 lakh 
families. 

I will deal, within a few minutes, 
with Assam and Berubari and then I 
will go over to West Pakistan. 

Sbri Prabbat Kar: On the point of 
certificates being issued and the 
auctions being made, so far as that is 
concerned, the loans should be paid 
by the persons who can pay. There is 
no question about it. But what would 
be the position of those refugees who 
are not in a position to pay? 

8bri Mehr ChaDd Khamaa: Hundred 
per cent loss in loans and 100 per cent 
relief expenditure is also mine. My 
own feeling is--I hope I am wrong-
that not much attempt is being made 
to realise the amount of loans. 

Shri A. C. Guha: Why don't you 
write it oft? 

Shri Mebr ChaDd Khanna: I accept 
your suggestion and that is a very 
good idea and I would take it to our 
new Finance Minister. I would also 
tell him tha't you were good enough 
to make this suggestion. I am not 
gooing to leave it here, because if he 
can agree that all the money that hu 
been given in the shape of loans .... 

Mr. Deputy_Speaker: But Shri Guba 
has made that suggestion after he 
relinquished charge of the Finance 
Ministry. He should not make it now. 

!!Ibrl Mebr ChaDd KhaDna: He 
forgot It. He did not think about this 
suggestion before. 

I was saying that I cannot accept 
the position that loans are not to be 
realised. But, I am, certainly, pre-
pared to accept this position that In 
hard cues, every case should be con-
sidered on merits; and if a man is not 
in a position to pay. he !!hould not be 
put to such a state of affairs that the 
rebabilitation that has taken place it 
completely destroyed. 

Assam, I am sorry to say that 1DT 
friend Shri Ghosal, either be wu Dot 
here when I replied to that qUeitiOD 
the day before yesterday tully in 
Parliament or .... 

8hr1 Auroblndo Gh.-I: I wal here. 

Sbri Mebr ChaDd Khanna: Or, I 
am sorry to say .... 

8hr1 8. M. Banerjee: Even today 
he was reading it. 

Shri Mehr Chand Khanna: Or, I 
am sorry to say, he did Dot tully 
realise the implications of the repliea 
I gave. In a few worda I say that 
the total number of familiel in the 
camps in West Bengal is only 6,000. 
At one time the figure was 31,000 
persons. Today the figure has come 
down to about 22,000 because they 
are in the process ot going out. Thi. 
is the total population ot these 
campers who have come from Assam 
and haw been lodged in the cam". 
in West Bengal. That is point num.. 
ber 1. The second is that I ha\1t 
received hack 5,600 forms having 
been duly vf!rified by the Government 
of Assam. 

Shri Auroblndo GhMal: Wrong 
information. 

Shri Mebr Chand Khanna: Out of 
this, tr.c Govt'rnment ot Assam have 
accepted more than 5,000 as bOM 11M 
migrants. AA regards those who are 
considered as ineligibles, every form 
shall be scrutinised by a team ot 
officers, onc from my Ministry, one 
from the Government of Weilt Bengal 
and one from thl' Govcrnnll'nt of 
~sa . The idea is to see that no 
untortunatc person who hall already 
Bufferl'd on account of the unfortunate 
circumstances should lIutrer again. 
We are prepared to give him the 
benefit of doubt even it he makes a 
mistak<,. a little hert' or thcr('. And, 
I would re5pectfully tC'1I my friend. 
like Shri Ghotla) and others that they 
should n<)t unnecetllarily doubt the 
bOM jlck. of the Government of 
Assam. U out of 5,800 fOrml they are 
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PNfaHtl to aeeept as many as 5,000 
a. tlHlllIII.ea, It doe. not lie in our 
mouths to .. , that they are doln. 
things which are not a credit to the 
Government of Assam. 

Secondly, the going back of these 
campers from Ben,.l to Assam is the 
concern of the Government of West 
Bengal. In my discussions with the 
Chief M1tiiBter and the Rehabilitation 
Minister I have been told that they 
would like these persons to go ba-:k 
to Assam. Those who have to be 
rehabilitated sbould be given rehabili-
tation assistance by the Government 
ot Assam and those who are to receive 
relief will be given that relief by the 
Government of India-plus their rail-
way warrants and journey allowances 
and all that. (Interruption). 

Notices are being served upon these 
families to leave at once. We do not 
want another batch of persons to be 
camping In the camps of West Bengal. 
And, tomorrow, if I survive the hara-
kiri I m .. , be told that I ma'de another 
mistake in allowing theRe people to 
stay. I feel that it is in the interests 
of these unfortunate persons as well 
as in the interests of the Government 
of Assam that these persons should 
go back as quickly as possible. 

Now, about 18,000 families were 
affected in toto. About 16,000 are 
those whose houses, shops and some 
of their property might have been 
burnt and looted. In the case of 
14,000 the houses and shops have 
already been repaired. Now, in the 
case of Goreshwar, I hope I am making 
a correct statement and I am doing 
so on the basis of my talks with some 
of the Bengali-spl'ilking people that I 
met In Gauhatl and they represented 
every political party. I saw them 
before going to Shillong and I saw 
them after coming back from Shillong. 
The total number of shops burnt In 
Goreshwar is 60 and not 400. The 
occupants of 29 shops have already 
gone back to them. There now 
remains the question of about 31 shops. 
There Is some dispute about the land 

where the shOJ>S were first built but 
I have been told by the Chief Minister 
of Assam himself that he would like 
these people to come back to that 
very land. But there is some difficulty 
about that land. The land that has 
been offered as an alternate land is 
already squatted upon. So, the Chief 
Minister of Assam himself has volun-
teered to erect 31 shops and he pve 
that order in my very presence in 
Shillon,. And the site itself is very 
near to that land. In fact it is on the 
main road. I am hoping that as far 
as Goreshwar is concerned this pro-
blem of the construction of the shops 
shall be resolved and the shops con-
structed soon. I am prepared to tell 
my friend Shri Ghosal. that after 
reading one of the dailies quoted here 
yesterday, I am going to take up the 
matter with the Chief Minister of 
Assam and ascertain whether the 
figure given in that paper which was 
quoted by Shri Ghosal is correct or 
whether the figure that was given to 
me by him and also by the Bengali-
speaking people in Gauhati is correct. 
I shall look into the matter and if any 
further action is needed, that shall 
be taken. Now, Sir, I come to 
Berubari. 

Shri S. M. Banerjee: There are 
Bengalis in Assam who were actually 
shifted to the various camps in Assam 
itself. 

Shri Mehr Chand Khanna: There 
are no camps, as far as I know. 

Shri S. M. Banerjee: They are in 
Assam and they have to be rehabili_ 
tated. First of all the Assam Govern-
ment promised to pay them Rs. 1,000. 
But I am told by a delegation which 
is hpre that Rs. 1,000 had been paid 
only in a few cases and the others 
luld not been given anything. I want 
to know whether it is a fact. That is 
the fear in the minds of the people 
Bnd they doubt whether they will be 
properly rehabilitated. It may be a 
genuine fear or it may be wron,. 

Shrl Mehr ChaDd Khanna: I was 
in Shill on,. 
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Shri S. M. Banerjee: The delegation 
is Un. 

Shrl lIebr Chaacl K"'bD': Some 
or the members of the delegation are, 
I believe, memben of the Assam 
Assembly. I was there for three days. 
Not one Assam M.L.A. representing 
Silehar or Cachar came to see me. 
Two M.L.As. came to see me and their 
main request was for the setting up 
of a ccKlege. There are two valleys 
in Assam-Surmah Valley and the 
Brahmaputra Valley. The Surmah 
ValleY, if not wholly occupied; if not 
substantially or predominantly occu-
pied, by the Bengali-speaking people 
The trouble arose in the Brahmaputra 
valley where the Bengalis were living 
in small, scattered parts all over the 
place. I have had talks with them. 
I may have gained a wrong impres-
sion; I am prepared to rectify my 
mistake, but I can assure my hon. 
friends opposite that the impression 
that I gained was that their relations 
were becoming> normal. The sense of 
insecurity that was there is going or 
has gone and the Assam Government 
is doing its level best to rehabilitate 
them. There is some trouble at the 
ranks of the lower officials below. 
Otherwise even the top officials are 
giving their full co-operation. This 
is the impression that I gained and 
that is my own feeling in the matter 
too. It Shri Ghosal or Shri Banerjee 
can bring to me some of those friends 
who hav£> come from SiJchar or Cachar 
or those who are living in the Brahma_ 
putra Valley, I shall see them with 
the greatest pleasure. 

Now Berubari, and I am finished 
with the eastern region. Here again, 
I have had talks with the Chief Minis-
ter of West Bengal and the Rehabili-
tation Minister. According to our 
information, thl' total number of 
families that might be evicted may be 
round about 1000 or 1200; the total 
number of persons is likely to be not 
more than 5000. 

8br1 8. II. Baurjee: A IUTVey Is 
Btill goiag on. 

Shri MeIIr 0IIaa4 ....... : How ~ 
partitiOn takea place or when the 
partition takes plAce or whether it 
will be vertical, or horizontal or Zig. 
zal i. not my concern. My concern 
is that when these 1200 or 100 fami· 
lies come from the part of the terri-
tory that remains with Pakistan to 
the part of the territory that will be 

~  proper arrangement should be 
made for their rehabilitation. Ravinl 
learnt the lesson of the camps both 
in North Bengal ~  tor those who 
have come from East Pakistan, we 
have taken one definite decision that no 
camps shall be openeq. That is num. 
ber one. Secondly, there shall be a 
proper census and sc ~ of each 
family that comes from BerubarJ. 
Thirdly, the migration jf it is unfor-
tunately to take place, shal! be con-
lined to a specified period which should 
be the minimum. In the meanwhile, 
I have asked the State Government 
to torr.nulate schemes for the rehabili. 
tation, whether for settlement on land 
or in petty trade; those schemes must 
come to me as immediately as possi-
ble and I shall sec that these schemes 
are sanctioned. I shall also see that 
these schemes are implemented as 
quickly as possible so that when these 
people come they go straight to their 
rehabilitation sites. Now, let me 
travel to t.he west side. 

Shrt S. M. Banerjee: What about 
the value of their property? Are we 
going to pay them compensation? 

Mr. Deputy-Speaker: Now he has 
gone to the west from the cast. 

Shrl S. M. Banerjee: Thig was not 
answered by the Prime i i~t . 

Shrl Mehr Chand KhaDDa: A. 
regards the west, I do not think I 
have much to say for th!' Rimple 
reason that the problem of rehabili-
tation in the W('stern ~io  was 
settled, resolved and tackled two or 
thrpe years ago. Afler that WI' have 
not advanced any loan; WI' have not 
built any houlet!. ot i ~ of the 
nature of wlult is being don!' in the 
eastern region is being done in the 
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western region now. The only pro-
blem that remained wu the payment 
of compensation to the displaced per. 
.ans from West Pakistan. The number 
of persons was about five lakhs; of 
them nearly 4.90 lakhs-if I go by 
the report it is 4.86 lakhs-have 
already been paid their compensation 
till the end of January 1961. Two 
months have elapsed since then. I 
have to pay compensation to another 
10 or 15 thousand persons. There wu 
a time when compensation was to be 
paid to five lakhs of persons; now it 
is only 10-15 thousands .... (InteTn£p-
tions). As regards the lands, the 
figures given by my hon. friend Shri 
Ajit Singh Sarhadi, and myoId com-
rade and colleague, are correct. But 
there is one thing. Out of 24 lakhs 
of standard acres, permanent rights 
have been given in the case of nearly 
20 lakhs standard acres. But fifty per 
cent of the persons of these five lakhs 
have not come to us for their perma-
nent rights. That is the position. 
Those who had to receive substantial 
holdings have already received the 
sanads. Now, 2i lakh persons or 2 
lakh persons have to receive only 4-5 
Jakh standard acres, maybe about half 
an acre or one acre or 1 h acres each. 
Perhaps they have not bothered to 
come to us. I may tell you the 
reasons; perhaps you know it yourself 
too. Now the land has been in their 
possession for the last ten years; it is 
in their name; they are paying land 
revenue; they are utilising the pro_ 
duce. They are the owners of that 
land. Indeed the giving of a sanad 
to them is only for mental satisfac-
tion. They are already the owners 
of that land. If they want to get the 
sanads, they are welcome to come to 
us. If they do not want them, well, 
they are thl" owners of the land. and 
they have got the substantial right to 
mortgage, sell or transfer the land to 
anybody. So, the question does not 
arise. 

Shri AJit Singb Sarhadl: They can-
not be transferred unless they have 
the aanacls. 

8bri Mebr ClwuIlDLanna: I would 
request my hon. friend to ask them 
to come to me. He admits that the 
14nad. in the cue of 20 1akh aa. 
have already been liven to nearly 
three lakh persens. If the others are 
not coming, I am not gOing to keep 
the establishment alive for them in 
Jullundur. They can come and see 
me even now. They are at liberty to 
do so. This Ministry, even now, will 
go on for a few months more, and if 
anybody wants to come to take the 
sanads, I shall see that they are liven 
to them. But to suit their conveni-
ence, this Ministry is not going to be 
kept alive. 

Shri AJIt Sin&'h Sarhadl: Perma-
nent rights can also be given to them 
in absentia. It is not necessary thai 
it should be put on record that the 
rights should be conferred to them 
permanently. 

Shri Mebr Chand Kbanna : I shan 
have that matter examined. I am 
very grateful to him for the sugges-
tion. If by merely sitting in my office, 
permanent rights can be conferred OD 
them, I shall do it by a notification. 

Sbri Ajit Slnrb Sarhadl: The only 
hurdle is about the public dues under 
the Act. If they are not there, then 
the rights can be conferred. There is 
nothing standing in the way. 

Shri Mebr Chand Kbanna: I am 
very grateful to him. The position is 
that of a man who owes me for the 
past ten years and it has taken ten 
years to realise from him. If he bad 
not received anything from me he 
would have come. So, the public dues 
appear to be more, and he is avoid-
ing me! I shall go into the matter, 
but I am prepared to give an under-
taking to this House that if those 
people come to me, I shall see that 
the sanadaB are given to them. U any 
simple procedure can be devised by 
which the ,anads can be Jiven to 
them. that procedure .hall IWo be 
examined. 
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Then there was the question of 
recotiations with Pakistan. These are 
the only two questions which remain 
in regard to western Pakistan. There 
is no other question. 

An Bon. Member: What about 
public institutions! 

Sbri Mebr Chaa4 Khanna: I am 
coming to that. About my negotia-
tions with Pakistan, I still claim that 
I have a large number of friends there, 
Some unfortunately have been 
murdered. Some others had to leave 
Pakistan. Some of them are no 
longer in political power. 

Mr. Deputy-Speaker: None of them 
committed Harakiri I 

Shri Mebr ChaDd Khanwa: None 
as yet! The position is that in spite 
of our best efforts. we have failed to 
get any satisfactory response from 
Pakistan. I must admit that. Firstly, 
this problem can be divided into two 
parts: one is the difference between 
the evacuee assets left in Pakistan 
and the difference in the evacuee 
assets left in India. We have left 
evacuee assets to the extent of Rs. 500 
crores. The evacuee assets in India 
are round about Rs. 100 crores. There 
is a difference of Rs. 400 crores. In 
spite of my visits to Pakistan-and 
they had been frequent-the Pakistan 
Government has never cared to even 
discuss this question. 

The other part of the question 11 
the implementation of the movable 
properties agreement. There too, I 
have done my best. Two meetinp 
have been held lately. We have never 
been told 'No'. But we went about 
holding meetings. We went to Pindi; 
they came here; we went to' Karachi 
and they came to Delhi. They feasted 
us; we feasted them. We issued com-
muniques, but in a nutshell, hardly 
anything comes out of it. 

8br1 D. C. 8harma: Then why did 
you go there? 

8brI Mebr ChaDd Den-: I bave 
not lost all hopes as yet. 1 am trying 

to do my level best. Even durin. 
the fag-end ot this Ministry, it any_ 
thing can be done, I shall see that 
every honest and possible effort Ie 
made. At the suggestion of my hoD. 
friend there, I propose to write to my 
opposi te n umber in Pakistan anet 
request him to see it anything can be 
done in this matter. It my ,oin, to 
Paillatan shall help IIlatters, I am 
prepared to do it. 

Sbri Muhammed Elias: What have 
the Opposition Members to do with 
this? 

Some Bon. Memben: He IBid, 
"opposite number". 

Shrl Muhammed Ellu: I am sorT)'. 

Shri Mebr ChaDd Khanna: My 
hon. friend Shri Muhammed Elias is 
very sensitive, he is allergic to me. 
I like him so much. He comes to me 
many times in Calcutta. We talk 
things over, and he gets the things 
done but in the House he is very 
allergic to me. I do not know why. 

Mr. Deputy-Speaker: Alter some 
time. likes also begin to repel each 
other! He said, "opposite number" 
and not "Opposition Member". 

Shri Mehr ChaDd Khanna: I 
shall now go back to the eastern 
region for one minute, because it a 
very important. As you konw, a charge 
was levelled against me to the effect 
that nothing has been done.in the 
case of Muslims who have come back 
from Pakistan or in the ('ase of 
Muslims who wen displaced and are 
within the State of West Bens:a1. "1le 
position is that 12,d08 applicaliM8 
were received trom thOse MusPms who 
had gone away to Pakistan for the 
restoration at their holdings. In 
12,699 cases restoration has t-o-en 
ordered and might have taken plact!. 
And only 109 cases remain out of 
12,808. 

8br1 AIU"ObbIdo Gbo8aJ: No actual 
restoration; only there ta the order, 
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8Iart lIe1ar CbaDcI Iba .. a: The 
eecood point :Ii that of ~  whOle 
properties were taken-a:ll the Bin. 
4Dd MualimI-and occupied by the 
<CtiIplaced ~. the ~ of 8UCh 
propertie. is 1,775 in all-the number 
.of Muslim property i8 au and that of 
the HindUl, 941. The numbel' of dia.-
:placed persons livin, in these pro_ 
perties is 10,()()()......5,OOO in Muslim 
houses and 14,000 in Hindu houses. 
It is a very big problem. But I do 
teel and I honestly concede that if a 
man's house has been taken, either I 
ehould give him the clear posses.>ion 
of the house Or he should be given at 
,least what he is entitled to, namely, 
compensation should be given to him. 
We cannot allow this state of nffairs 
to continue indefinitely. So, in this 
matter too, a meeting was held wjth 
the Bengal Government. I think 
there were two ~ three meetings with 
the Chief Minister of West Bengal 
who also made a statement in the 
Assembly there only the other day 
that we are looking into this question. 
,Our idea, at the moment, is that if 
alternative a~o o atio  cannot be 
provided for these 19,000 displaced 
persons, the best course possible for 
'us would be this. It the value ot 
these properties is reasonable and the 
properties have not completely out-
lived their lite-we propose to acquire 
all these properties and pay com. 
pensation to the owners, both Hindus 
and Muslims. 

I have already taken a lot of t:me, 
but a number of points were made by 
hon. Members about the Western 
region. I feel I have no right to pro-
ceed further though I would like to 
go on and ;eter to those points, it 
you like. 

Mr. Deputy-Speaker: There is no 
question of my liking but he can 
refer to them within five or len 
minutes. 

Shri Mehr ChaDd Khanna: I will 
try. I will refer to some of those point. 
briefly in passing. My hon. friend 
from Delhi referred to one trunc, 
namely the payment of lI'ants to 1I1e 

~t  from Jammu and Kashmir. 
We ban invited ite declaraUoa 
fOrDUl; at one time the number WAI 
round about 30,000. I think we llave 
received back about 20,000 or 25,000 
forms. Action has already been 
taken in about 9,000 cases aDd about 
6,000 cases were sent to the Pay anel 
Accounts Officer. About 2,000 or 
3;000 have come back. The others are 
in process of comin, back, and the 
payment has started.. I ahall try my 
level best to see that all these CBBes 
are disposed of within the next liZ 
months. 

Sbri Balraj Madhok: What about 
the 20,000 or 25,000 people for whom 
payment bas to be made yet? 

Shri Mehr Chand Khanna: My hon. 
friend has come to this House for the 
first time today. I would like him to 
meet me sometime outside the House. 
We will go into all these u s~io s. 

All these questions have been discWl-
sed. I only wish to tell him for his 
information that there are such 
things as Compensation Rules, Com-
pensation Act, etc. 

Shrl S. M. Banerjee: Meeting out-
side the House? 

Mr. Deputy-Speaker: There is noth-
ing bad about it. 

Shri Mehr ChaDd Khanna: He 
('omes to see me outside the House 
so often. Because he belongs to the 
Jan Sangh there, why should he feel 
fidgety about it? To me he is as good 
a Member as anybody else. He re-
presents New Delhi, and in t~ s 

regarding Delhi he wants certain 
difficulties which he has in mind to 
be removed. I shall certainly try and 
help him. I can only say that I hod 
the misfortune of not listening to his 
election speech. But I listened to hia 
speech today, I thought he was re-
peating his election speech. 

Mr. DepatJ'-8peaker: We must abow 
him some respect. 

8IlrI Melar CbaDd n .... : I am 
IIOITY. 
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Sbri Balraj Madhok: He is a very 
senior Member of the House; he should 
know better than ~. 

1Ifi. l lt1~ U  I have tlready 
pleaded On his behalf; he need not 
pursue it further. 

Sbrl MeIar CbaDcI Khap_: I am 
sorry that it has been taken in a bad 
sense; I did not mean it. He hal 
come to the House for the first time 
and he deserves all considera tion. 
courtesy and reprd. In fact, I have 
invited him to come and meet nJe and· 
Y am prepared to discuss with him all 
questions relating to DelhI. I did not 
mean to belittle him in any way; I 
hope he will forgive me. 
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As regards the Purana Quila peo-
ple, this question had been before the 
House a number of times. The total 
number of families involved is 689. 
Out of them, 239 families have already 
been given plots or tenements and 
they have left Purana Qila. Another 
450 families have also been allotted 
plots. The arran,ement was, the 
word of honour was, that "after these 
plots are given to us, we shall vacate 
the Purana QUa". But I am sorry t'O 
say that they haVe not stuck to their 
promiSe and their word of honour. 
Action is being taken against them. 
Even after alternative accommodation 
has been madl' avallable to them, if 
they still refUSe to leave, I shall be 
left with n'O option, but to evict them. 

Shrl BalraJ Madhok: Where will 
they go fOr money for building huts 
on the open plots? 

Shrl Mehr Chand Klwma: 'Ihey can 
go to the small housing scheme. to 
which the hon. Member himself re-
ferred. 

Shrl BalraJ Mallhok: You want to 
removl' th€'m from Purana Qila to 
open plots where they cannot live. 

Shrl Mehr Chand Kbanna: I shall 
see that they are removed. 

Shri Shobba Bam: What will be the 
fate of those pe'Ople who are not in a 
position to pay the price of thl" land' 
If they fall to pay the price of land., 
will they C'Ontinue to be in posseataD 
of the land' 

Sbrl Mehr C ....... 'Channa: Is he-
talking of people in ~ut a  I BIll 
talking of Purana Qila. 

8hrl Shobba Bam: On a point ot 
further clarification, I wanted to know 
about the people of Rajasthan in-
Alwar and Bharatpur districts. 

Mr. DepatT-Speater: He will move 
down to Rajsthan after this 

~" ll ~  ~ or U~~ 

~~  ~ (1\11"",., ~ 51 ml 

Shrl M. B. Tbakore (Patan): 10 

many people from Sind (Pakistan) 
have come and settled in Gujarat and 
ether places. Nothing is lB8id about 
those refugees. 

Shrl Mehr ChaDd Khanna: The 
problem of Faridabad can be i i~ 

ed into two heads: one is about em-
ployment and the other is about the 
sale of houses. ~ regards employment 
according to our information and the 
survey we made sometime back, the 
total number of families which have 
been settled in Faridabad is round 
about 5,000 and odd. Amongst them. 
the number of employable adults is 
6,000. Out of them, 2500 have found 
employment in Government service. 
semi_government bodies, professions, 
trades, etc. Over 3000 have found em-
ployment in the industries. That 
will make a total of 5500, out 'Of 
6000 persons who are employable. 
Not only that 2400 or 2500 outsiders 
have also come to Faridabad and are 
doing work in the industries. Up till 
now about 52 industries have been 
established in Faridabad. I cannot 
say offhand what is the expenditure. 
It is likely to be Rs. 3 crores or 
as. " crores; may be even more. 

What I was trying to say WU, if 
2400 persons from outside can come 
and get employment in Faridabad in 
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Ulese industries, there can be no 
41tfteulty for the remaining few hun-
dreds if they want to come and seek 
· employmen.t. 

15.47 hn. 

[DR. SUSHILA NAYAR in the Chair] 

Secondly, I come to the question of 
the price of the house. You will be 
interested to know that the question 
· of the price has been before this House 
and the other House and there have 
been questions after questions. The 
price of a house in Faridabad is Rs. 
· 2700 inclusive of the price of the land. 
At one time the Ministry made a 
wrong calculation and assessed the 
price at Rs. 2600. We are s(icking to 
that price. If my friend, Shri 
Prakash Vir Shastri, does not wish 
to pay the price today, and wants a 
period of 30 years to pay the price, he 
has to pay interest. If he pays the 
price cash down today, he need not 
pay interl'st. Out of these 4000 or 
5000 houses, more than 50 per cent 
have already been sold at the price 
of Rs. 2600. Others can do likewise 
and not pay any interest. But if they 
want to pay the price in 30 years on 
hire-purchase basis, I am afraid the 
interest has to be paid. When I was 
not I.rusted, I invited Shri H. N. 
Kunzru who was at one time Chair-
man of'the board. I asked him to go 
into this question, but he dec-lined my 
request. Then, those people went 
to the highest in the land, I mean the 
Prime Minister Of India. He was 
asked to look into the matter. 

The Prime Minister discussed the 
matter with me at length. He also 
sen t for those persons. He told them 
that they have not paid their arrean 
for the last 10 years. The arrean 
alone come to about Rs. 10 lakhl to 
Ba 15 lakhs. I had given them the 
o~c ssio  that instead of paying the 
arrears at one stroke, they can pay 
one month rent and one month 
arrear and I will take the arrean 
over another period of ten years. The 
Prime Minister baa eiven them the 
further concession that instad of 
payinc the arrean 1D 10 yean, .., 

migM pay the arrears within the nezt 
20 years, which will be cq·terminUi 
with the u ~i  period of the 
lease, because 10 years have passed 
and another 20 years remain In thia 
way. instead ot payin, Rs. 24 per 
mensum to become the owner ot the 
house, it would be round about 
Rs. 18. 

There is one submission I want to 
make to the House. It those persons 
do not wish to become owners ot this 
property, why should they become 
owners? Let them remain as tenants. 
After all, in our country there are 
millions and millions of people who 
are not owners and who are tenants. 
Is it essential that every refugee who 
comes from Pakistan, whether he own-
ed any property there or not, whether 
he is entitled to any compensation or 
not, must become the owm'r of a house 
In India, not at his own expense but 
at the (')cpenSl' of somebody else? So 
I wish to tel! my han. friend Shri 
Prakash Vir Shastri, that if he Is a 
real friend he should advise them not 
to become owners of the property. If 
they cannot pay, let them not pay, let 
them remain as tenants. and under 
the compensation rules they have been 
given the protection over a period of 
two years. After that the nonnal rent 
laws of the State shall apply. They 
are In Punjab. There are thousands 
of people in Punjab who are IIvln, as 
tenants. If they are to be evicted they 
wilJ be evicted as anybody else wIIo 
does not pay. But my advice to them 
Is that if they are not In a position to 
pay they should remain as tehants 
and not become 9wners. If they feel 
that in their case no interest is ,DIne 
to be charged, I can only say that 
let them not have any talse hopes. It 
they teel that when 50 per cent have 
purchased house. at RI. 2600 each. 
they be given at RI. 1700 or lb. 1100, 
I can telJ them strailbtaway, beeallM 
I am their friend, &bat I do not want 
them to Uve in any false hopes or 
wron, hopes. 

Before I conc:Jude, au, I would JIIA 
like to sum up. 
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-. nob ..... : What about 

W ·wj.nt? 

~ ... CbMd D'm.': Rajas-
~  

BItrI M. B. 'f!Ibakore: Gujarat also. 

Shri ~. Cbaad ][banna: As 
~ ~ s Rajasthan, this question has 
~ before us since a long time. The 

n\W,lber of persons who had been al-
\otWd lands for rehabilitation purposes 
outside the land allotment sch&me of 
P~ a  and other States and who 
were entitled to rehabilitation is 58,000. 
O( them, round about 30,000 are in 
~ ast a  and the remaining 28,000 
ar.e in other States like Punjab and 
U.P. In Rajasthan itself, in the dis-
tricti of Alwar and Bharatpur there 
are about 20,000 families and the re-
~ai i  10,000 are in Ganganagar. 
These lands were allotted to them In 
the early stages about 10 acres each. 
They were given loans worth about 
as. l200 or Rs. 1000--1 do not remem-
ber the correct figure. Then the ques-
tion arOSe under the compensation 
scheme whether they can become 
owners of the land. According to our 
scheme the period of payment or re-
payment was about seven or eight 
years. The first instalment was 20 
per cent and the balance was to 00 
~i  in seven equated instalments. 
knowing their condition and fully rea-
lising their needs We decided that in 
the case of these land allottees-58,OOO 
of them-the period of repayment 
should be extended from 8 years to 
15 years. The second thing we did 
WaS that instead of realisin, 20 per 
cent in the first instalment they should 
pay only 10 per cent and the balance 
90 pC'T cent o~  a period of 14 years. 
The third thing we did for them was 
that in respect of the food loans which 
had been given to them in the early 
stages at the rate of about Rs. 250 in-
volving a total expenditure I think of 
round about Rs. 30 lakhs or Rs. 40 
lakhs-I think the exact figure is 
Rs. 15 lakhs; I am talkin, from 
memory-that money should be reo 

mitted. So the loan Wh broutbt cloWn 
from about Rs. 1,158 to Rs. 999, the 
period was extended and the ftr!t in-
stalment was reduced to l' per cent. 
from 20 per cent. That ~ ~  

some flve to seven years ago. The 
House will De '\I@1'ised to knOiw that 
in spite of all these concessions my 
friends in Alwar and Bharatpur have 
not paid a single penny, thoU8h my 
other friends in Ganganagar-l0,OOO 
of them-which is represented by my 
hon. friend Shri Barupa1, have paid. I 
think out of these 10,000 there may be 
a hundred or two hundred who haft 
still to pay. The rest of them bave 
paid. So in the same State on one 
side payments are bein, made and on 
the other side payments are not being 
made. 

liIu1 ·8hobba Ram: That is not 
my point. 

Sbri Mehr Obaacl KhaDna: I 
am comini to your point. Now, what 
should be our attitude in ~a  to 
these persons? In the meanwhile what 
has happened is this, that no payments 
have been made over all these yeaTS, 
not even the loans. My friend has 
accepted that these loans have Dot 
been paid. The priCe of land accord-
ing to a rough calculation is about 
Rs. 4 crores. The amount of loans 
may be round about Rs. 2 crores. Not 
a penny has been realised, as far BI I 
know, from the raidenti Of Alwar and 
Bharatpur or the land allottees of 
Alwar and Bharatpur in regard to re-
payment ot loans. 

Now, as regarcls land revenue it was 
put at the rate of one rupee to the 
State Government and one rupee to 
us. The State Government at one 
time made a statement that they wnl 
charge only Rs. 1-4-0 and not Rs. 2 
and I was told that they will realise 
full one rupee from these land allot-
tees and the Government of India win 
be paid only four annas. I told ~ 
State Government to make it half and 
half. When they were going f6 rea-
li!le R!I. 1-4-0, I asked them to make 
it Rs. 0-10-0 each. They did not ag!'ee 
and said that they were not going to 
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Now, Madam, beyond that I do not 
wish to '0. I will give you my rea-
IonS. During the last few days lome 
~ my eolleacues and hon. friends l1a4 
been to see the Pri!ne Minister anel 
they have brought this matter to his 
notice. The Chief Minisber of Rajal-
than came to see me two days alO ..... 
also had a long discussion, and it has 
been decided that this matter shall be 
discussed in the very near future at 
the level Of the Prime Minister of 
India, the Finance Minister of India, 
the Rehabilitation Minister of India 
and the Chief Minister of Rajasthan 
who shall also be invited to that meet-
ing. The npte that I shall submit to 
the Prime Minister-a COpy of it-shall 
also be sent to the Chief Minister of 
Rajasthan well in advance 10 that all 
these points are fully thrashed out and 
a decision taken. This is what we 
have done. I do not want that any 
injustice should be caused to those 
people. But it is also very hard for 
me to accept that in the same State 
one section of the population should 
be asked to pay-they have paid--aD. 
the other section of the populaUon 
should be asked not to pay. It will 
be very dilftcult tor me to defend my 
position as Rehabilitation Minister, 
because I am as much the Rehabilita-
tion Minister of those settled in 
Ganganagar as of those settled in 
Alwar and Bharatpur. 

Shrt Sbobha Ram: My point has not 
yet been replied. I want to know whe-
ther the principle that is being applied 
to the refugee in Faridabad, that 
those who do not want to become 
owners will be allowed to remain as 
tenanb, will be applied to the displac-
ed persons in Rajas:han What about 
thOSe who do not want to become 
owners in Rajas1ban? What shall be 
their status? Will they be allowed to 
remain as tenants? 

SIp1 JWu' c...,. ",.,.a: That ." 
P.Jle of the main Wblli .ta~ in tlttt 
~ s tatic  ",hich is ~  Pte-
frime Minister.' 

8bl1 ~ aa-: What is you..-
stand? 

Shrt Mebr Chand )[h,,, ... : My stand 
i'S this. 

~. ~  The hon. Minister 
cannot give you his stand It,re ~ 

the matter is t() be isc~ at a ve!"J 
high level. 

Sbrf 81101tba .... : Two years bact .. 
he sent a letter to us, 

Mr, Cball'IMIl: 'lbe hon. Member-
should realise that the time is runnina 
sbort. The-Demands relatint to the 
other Ministry have to be taken liP. 
The hon. Minister has already .. 1iI 
that the matter ia to be dilcuned at a 
very hig'll level, at the Prime Minis-
ter's level. He has also said that he· 
cannot add anythini to what he haa 
said. 

Shrl Shoblla .... : I am not refer-
ring to that representation. Two yeara 
back, he wrote a letter to us .. yln« 
that those refugees who will not be 
acquiring ownership r'Chts wJlJ be 
continued in their position .. tenant. 
and they will not be evicted. Does he 
stand by it? 

Mr. CbaJrman: Order, order. WiII 
the hon. Member resume his seat? Let 
the hon. Minister proceed with hI. 
reply because the DemlttlciJI relafn, 
to the other Ministry have to be taken 
up. 

Sbrt Mebr ClwI4 Kbaaaa: I now 
come back to the point. ... 

"'" mT ~ : ~t  ~ lfir flflin" • 

I. lin. 

Ihrl AJU ....... 8arbadI: What abo. 
the displaced public instltutions? 
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Sbri Mehr ChaDd Kblnnl: I shall do 
:my level best for them. What more 
an I say? We have given them no 
-eompensation tor theiT' losses in Pakis-
tan and if I can do something, with 
more funds to see the institutions 
come to a fruitful end, my hon. friends 
.shall not find me lagging. 

I started by posing a question to 
myself and to the House, and the ques-
.tion was this, whether the circum-
stances which necessitated the creation 
.of this Ministry 14 years ago still 
i!xist and., if so. to what extent and 
-whether a whole-time Ministry is re-
quired to deal with that aspect of t.he 
problem. I have fully explained my 
view-point about the eastern region. 
My position is-a- i.~ Bihar Orissa, 
Assam and Tripura and my' problem 
vis-a-vis West Bengal which is con-
fined to two aspects; one is about camps 
and the other is about partially reha-
bilitated. About these two points too, 
I made the position of my Ministry 
abundantly clear. 

As faT as the western region is con-
cerned, apart from my neg,)t ations 
with Pakistan, about which I myself 
have not got much hopes, as I shall be 
living in this world and I shall not be 
committing harakiri or suicide, in the 
words of my hon. friend, till about this 
time next year, I shall do my level 
best jf any solution can be found. But 
the closure of the Ministry should not 
create a wrong impression in their 
minds, I feel it is in the interests of 
the displaced persons that this Min-
istry should not be continued any 
longer and this year, 1961-62 should be 
the final year of this Ministry. We 
have come to the end of our work now, 
longer and this year, 1981-62 should be 
fully integrated into the life of the 
·country. TIlis question of separate· 
ness has been there tor the last 14 
years and it has done tremendous 
harm: whether it Is a small section cf 
the population here or a bigger sec-
tion of the population in some other 
region, this has been the unfortunate 
result of this Ministry. It was needed, 
it was required, to deal with • speeial 
problem What We propose to do 

now is that after transferrin, the work 
to the other permanent Ministries of 
the Government of India-it is my 
own feeling in the matleT'; the matter 
is still to go to the Cabinet; the mattcr 
has to go befOT'e the Cabinet; it will 
not be right on my part to make an 
announcement, a definite announce-
ment when it shaH be made--if the-
viewpoint of the Rehabilitation Minis-
ter is taken into consideration, I feel 
the time has come when this Ministry 
should be closed, by the end of this 
financial year, 1961-62. 

Some Hon. Members: No, no. 

Shri Mehr Chand Khanna: What we 
propose to do is to create a special 
cell a d:T'ectorate if I may call it so; 
and' the refugee problem, whatever il 
may be, whether of the western or 
eastern region, will be dealt with by 
that directorate under a scparate 'VIin-
istry of the Government of India, 
whichever that Ministry may be. ThE' 
Dandakaranya project can also go Lo 
that Ministry, I hope by that time 
my friends from East Pakistan would 
havE' gone to that area and the sug-
gestion (of Shri ,Aj't Singh Sarhadi 
shall be taken inLo consideration when 
it is really treated as a national pro-
ject and the doors of Dandakaranya 
are thrml/n open to every section of the 
Indian population, 

Mr. Chairman: Does any hon. 
Member wish to press any of his cut 
motions? I find that no hon. Member 
wants to press any of his cut motions. 
So I shall put all of them to the vote 
of ' the House, 

The cut motions were put and 
negatived. 

Mr. Chairman: TIle question is: 

'''niat the respective sums not 
exoeeding the amounts shown in 
the fourth column of the order 
paper, be granted to the President, 
to complete the sums necessary to 
defray the charges that will come 
in course of payment during the 
year endin, the 31st day of March, 
1982, in respect of the heada of 
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a ~ entered in the second 
column thereof against Demand 
Nos. 74, 75 and 130 relating to the 
Ministry of Rehabilitation." 

The motion was adopted. 

16.05 brs. 

MINISTRY OF TRANSPORT AND COM-

MuNICATIoNs 

Mr. Chairman: The House will now 
take up the Demands for Grants re-
la ting to the Ministry of Transport and 
Communications. 

DEMAND No. 86-MrNISTRY OF TRANS-

PORT AND COMMUNICATIONS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 64,12,000 be granted to the 
President to complete the sum ne-
cessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
315t day of March, 1962, in respect 
of 'Ministry of Transport lind Com-
munications'." 

DEMAND No. 87-INVIAN POSTS AND 

TELEGRAPHS DEPARTMENT (INCLUlJING 

WORKING EXPENSES) 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 68,68.29,000 be granted to the 
President to complete the sum ne-
cessary to dE'fray the charges 
which will come in course of pay-
ment during the year E'nding the 
31st day of March, ]962, in respect 
of 'Indian Posts and Telegraphs 
Department (including Working 
Expenses) '." 

DEMAND No. 8S-POSTS AND TELE-

GRAPHS DtvIDENDS TO GENERAL REVE-
NUES AND ApPROPRIATION TO REsERW 

FUNDS 

Mr. Chalrmat: Motion moved: 

"That a sum not exct.'eding 
Rs. ]0,60,37,000 be granted to thc 
PresidE'nt to complE'te the sum ne-
Ce5sary to defray the charles 
which will come in course of pay-
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ment during the year ending the 
31st day of March, 1982, in res-
pect of 'Posts and TelelT8.Phs Divi-
dends to General Revenues and 
Appropriation to ~  Funds'," 

DZMAND No. 89-MERCANTILE MARIn 

Mr. Cbalrman: Motion moved: 

''That a sum not exceedinl 
Rs, 69,98,000 be granted to the 
President to complete the sum ne-
cessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1962, in res-
pect of 'Mercantile Marine'." 

DEMAND No. 90-LIGHT-HouSES AND 

LIGHT-SHIPS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs, 1,38,00,000 be granted to the 
President to complete thE' sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year end ng the 
31 st day of March, ) 962, in respect 
of 'Light-how;{'S and Light-ships'," 

DEMANV No. 9)-METEOFlOWGY 

Mr. Chairman: Motion moved: 

'That a sum not excf-edin, 
Rs. 1,83,42,000 be granted to the 
President to complete the Bum 
nt'Cessary to defray the char,e. 
which will comE' in course of pay-
ment during the year endinl the 
3]st day of March, 1962, in respect 
of 'Meteorology'." 

DEMAND No. 92-OvERBEAS COMMt1!fJ-

CATIONS SERVICE 

Mr. Chairman: Motion moved: 

''That a sum not exceedln, 
Rs. 1,33.88,000 be 8'ranted to the 
President to complete the sum ne-
cessary to defray the charge. 
which will come in course of pay-
ment during the year endinl the 
318t day of March, 1962, in respect 
of 'Ovnseas Communications !leI'-
VIce'," 




